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 (Mr.  Deputy-Spe  :ker]
 The  question  is  :

 “The  Clauses  2  and  3,  the  Schedule,
 Clause  1  the  Emacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  2  and  3,  the  Scheaule.  Clause  in

 the  Enaciting  Formwa  and  the  Vitle  were
 added  to  the  Bid.

 SHRI  NANDA  :  I  beg  to  move  :
 “That  the  Bill  be  passed."’

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 “That  the  Bill  passed.”’
 The  motion  was  adopted

 The  ques-

 7.4]  bre

 STATUTORY  RESOLUTION  RE  :  HAR-
 YANA  AND  PUNJAB  AGRICULTURAL

 UNIVERSITIES  ORDINANCE
 AND

 HARYANA  AND  PUNJAB  AGRICUL-
 TURAL  UNIVERSITIES  BILL

 MR.  DEPUTY-SPEAKER:  Now  we
 take  up  the  Statutory  Resolution  of  Shri
 Shri  Chand  Goyal  disapproving  the  Haryana
 and  Punjab  Agricultural  Universities  Ordj-
 nance,  1970  (Ordinance  No.  |  of  1970)  pro-
 mulgated  by  the  President  on  the  2nd
 February,  ‘1970.

 Shri  Shri  Chand  Goyal

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh)  :  I  beg  to  move  :

 “That  this  House  disapproves  of  the
 Haryana  and  Punjab  Agricultural  Uni-
 versities  Ordinance,  970  (Ordinance
 No.  |  of  1:70)  promulgated  by  the  Presi
 dent  on  the  2nd  February,  1970."
 Sir,  to  appreciate  the  circumstances  in

 which  the  Ordinance  has  been  brought,  I
 will  state  alittle  background.  The  back-
 ground  is  that  in  I96]  the  Punjab  Agricul-
 tural  University  came  into  existence  with
 headquarteis  at  =  Ludhi  but  sometime
 subsequently  two  campuses  were  starled  —one
 at  Hissar  and  the  other,  Palampur  in  Kangra
 Distrit.  My  notice  of  disapproval  will  be
 on  the  ground  that  no  arrangement  bas  been
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 made  to  create  a  separate  University  for
 Himachal  Pradesh  at  Palampur  and  it  is,
 unfortunately,  that  politics  entered  into  it.
 I  will  not  hesitate  to  say  that  since  the  Chief
 Minister  of  Himachal  Pradesh,  Mr.  Parmar
 and  another  Member  of  Rajya  Sabha,
 Shrimati  Satyavati  Dang  have  built  up  their
 big  agricultural  farms  on  the  border  of  the
 two  districts  of  Mahasu  and  the  area  from
 which  the  Chief  Minister  hails,  they  are
 interested  in  not  developing  the  college  at
 Palampur  into  a  university.  On  the  other
 hand,  they  are  interested  im  setting  up  a
 separate  agricultural  college  in  Solan  This
 wil!  be  very  unfortunate  because  the  decision
 will  not  be  taken  on  merits  but  on  political
 considerations.  In  fact  the  campus  at  Palam-
 pur  is  as  good  as  the  one  in  Hissar  but
 since  the  State  Government  does  not  favour
 the  idea  of  setting  up  an  agricultural  uni-
 versity  or  the  conversion  of  the  campus  at
 Palampur  into  an  agricultural  university,  the
 Government  is  saying  “We  will  have  a  multi-
 purpose  university  for  Himachal  Pradesh.’

 7.43  brs.

 (Shri  K.  N.  Tiwary  in  the  Chair!

 That  is  why  Ihave  mcved  this  motion
 for  disapproving  the  ordinance  becaus
 whereas  it  makes  a  satisfactory  arrangement
 for  Haryana,  it  has  failed  to  make  a  similar
 arrang  for  Himachal  Pradesh.  Sir,  I
 would  like  to  add  that  Himachal  Pradesh
 being  8  very  important  area  from  the  poiot
 of  view  of  research  as  well  as  from  the  point
 of  view  of  enhancing  agricultural  wealth  and
 the  forest  wealth,  it  is  desirable  that  a
 separate  University  for  Himachal  Pradesh  be
 set  up  at  Palampur  and  its  campus  be  con-
 verted  into  a  university.

 I  have  another  grievance  also.  You
 must  be  remembering  that  according  t»  the
 provisions  of  the  Punjab  Recorganization
 Act  the  division  of  all  assets  was  to  be  done
 in  the  proportion  of  :  Punjab—54.84%,
 Haryana—37.38%  and  Himachal  Pradesh
 and  Chandigarh  (Union  Territories)—
 7.78%.

 But  unfortunately  what  is  now  being
 done  is  that  assets  are  being  transferred  in
 the  ratio  of  60:40  and  no  allocation  is
 made,  no  decision  is  being  taken,  for  separa-
 ting  the  share  or  at  least  for  fixing  the  share
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 of  Chandigarh  and  Himachal  Pradesh  which
 was  to  be  in  the  ratio  of  7.78.  According
 to  the  provision  of  the  Punjab  Reorganisation
 Act  this  was  a  condition  precedent  and  I
 think  this  is  a  great  irregularity  to  the
 Himachal  Pradesh  people  and  the  Chandigarh
 people  and  they  will  have  a  natural  grievance
 that  their  share  is  not  being  given  to  them,

 Then,  Sir,  ]  want  to  highlight  certain
 important  recommendations  which  were  made
 only  a  month  ago  by  a  committee,  by  an
 association  of  the  Vice  Chancellors  of  all
 Agricultural  Universities  held  at  Ludhiana
 some  time  ago  and  they  have  recommended
 this,  and  we  must  bear  in  mind,  these
 agricultural  universities  have  helped  consi-
 derably  in  bringing  about  this  Green
 Revolution  throughout  the  country,  There-
 fore  we  have  to  pay  more  attention  to  this
 agricultural  knowledge  and  agricultural
 science  and  I  would  plead  with  the  Munister
 that  when  we  want  to  strengthen  these
 universities  it  is  equally  necessary  that  under-
 graduate  training  which  at  the  moment  is  not
 getting  the  necessary  attention,  should  be
 given  proper  and  adequate  atiention.  And
 this  nnder  graduate  teaching  of  agriculture
 must  be  developed  and  must  be  given  good
 head,

 L  also  suggest  that  there  must  be  uni-
 formity.  Such  uniformity  has  to  be  brought
 about  regarding  the  courses  of  study,  regard-
 ing  the  grading  system,  regarding  the
 attendance  requirement  etc.  so  that  all  the
 universities  in  the  country  follow  the
 common  pattern  and  not  that  they  have  their
 different  courses  of  study,  their  different  gra-
 ding  systems  and  difference  attendatce  re-
 quirements.  Now  that  we  have  a  number  of
 agricultural  universities  in  the  country  it  is
 desirable  and  it  is  natural  that  that  uniformity
 must  be  brought  about  at  an  early  date.

 Then,  Sir,  {  would  also  point  out  that
 there  is  a  very  serious  mistake  which  is
 being  committeed  in  having  80  many  exami-
 nations  in  these  agricultural  subjects.  I  do
 not  know  whether  the  hon.  Minister  is  aware
 that  in  each  subject  at  the  moment  there
 are  5  examinations  in  a  tremester,  Why
 should  we  have  tremester  in  the  agricultural
 universities  when  we  have  semester  in  all
 other  universities  ?  I  would  plead  with  the
 Minister  that  we  should  substitute  the  present
 tremester  system  into  semester  system  which
 is  being  followed  hy  other  universities  and
 the  number  of  examinations  which  is  at
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 present  5  in  each  subject  has  got  to  be
 brough  down  to  3,  as  is  the  practice  in  all
 other  sciences  in  other  universities,

 Then  I  come  to  the  problem  of  the
 medium  of  instruction.  There  is  a  demand
 throughout  the  country  that  we  should
 change  over  from  English  medium  to  the
 medium  of  regional  languages  I  would
 request  that  a  start  might  be  made  from  the
 undergraduate  studies  and  if  we  want  to
 succeed  in  that,  all  courses  will  have  to  be
 Prepared  especially  in  Hindi  because  there
 Gre  a  number  of  universities  which  are  situa-
 ted  in  the  Hindi  areas.  If  we  make  a
 beginning  with  the  preparation  of  these
 courses  in  Hindi  undergraduate  studies,  under-
 graduate  courses,  then,  after  some  time,  it
 will  be  possible  even  at  the  university  level
 to  revert  to  the  regional  languages  from  the
 English  medium.  For  that,  ia am  suggesting
 that  proper  attention  must  be  paid  for
 Preparing  courses  of  study  and  especially
 we  must  take  a  start  with  Hindi.

 The  Home  Science  colleges  are  being  run
 by  State  Governments,  It  is  desirable—and
 it  has  been  recommended  by  a  number  of
 Commission  on  agricultural  universities —
 that  these  colleges  must  be  transferred  to
 these  agricultural  universities.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND  CO.
 OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  We  have  no  objection

 SHRI  SHRI  CHAND  GOYAL:  A
 umber  of  these  colleges  are  developing  to  a
 very  good  level.  I  know  that  the  Home  Science
 College  of  Chandigarh  has  a  first  class  stan-
 dard  and  it  ig  a  first  classinstitution,  These
 colleges  have  already  developed  and  they
 have  8  good  programme  of  undergraduate
 study  ;  post-graduate  studies  should  also
 start  in  them  so  that  they  develop  to  their
 full  stature,

 Students’  welfare  is  also  an  important
 problem  because  a  number  of  the  graduates
 who  pass  oot  are  unemployed,  They  have
 to  be  provided  with  adequate  emyloyment  in
 appropriate  positions.  In  each  university,
 an  employment  bureau  should  be  opened
 where  all  the  unemployed  graduates  will  be
 registered  and  proper  steps  taken  to  provide
 them  with  employment.
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 {Shri  Shri  Chand  Goyal]
 We  have  to  run  even  agriculture  as  a

 profitable.  ‘industry.  For  thet  we  should
 steorient  the  system  of  training  so  that  the
 ‘graguates  may  make  themselves  more  useful.
 Now  there.in-a  tendency  for  educated  people

 ‘to,nevert  to  agriculture;  especially  af  the
 ‘unemployed  -whe  have  passed  out  from
 agriculural.  universities  are  given  p.oper

 straining  and  reorientation,  they  will  certainly
 -bring  about  a  greater  green  revolution  in

 the  country,  provided  adequate  facilities  are
 given:  to  them:

 -There:  are  a  oumber  of  agricultural
 universities  which  are  fully  developed  where
 we  have  trained  staff,  senior  members,  There
 are  others  in  the  developing  stage.  If  we
 muke  rules  for  the.  transfer  of  these  senior
 members  either  on  small  tenure  or  for  short-
 ‘terms  to  developing  universities,  they  can
 help  in  research  work  there,  improve  the
 teaching  standards  apd  also  help  io  their
 Programme  of  expansion.  This  is  also  a
 need  of  the  times,

 Next  with  rsgard.to  research  work.  In
 Israel  which  was  just  a  desert,  the  latest
 position  is  that  vegetables  and  fruits  collec-
 ted  in  the  morning  from  the  fields  are  now
 served  at  the  lunch  tabe  in  Lond.n,  Paris
 and  New  York.  they  must  have  developed
 their  marketing  system  taking  a  lot  of
 trouble,  If  a  small  country,  country  like
 Israel  con  do  it,  why  should  we  not?  There-
 fore.  there  is  need  tor  research  in  food
 processing  and  technology,  in  marketing  and
 in  ogricultural  engineering  and  livestock
 development..  These  are  the  fields  where
 research  work  is  needed  and  |  hops  the  hon.
 Minis  er  will  provide  a  dirgction  for  work  in
 these  fields

 Coming  to  staff  amepities,  the  staff  of
 agricultural  upivec.ities  are  oot  ihat  highly
 (paid-as  those  of  the  medical,  engineering  or
 ether  universities.  I  *hink,  we  must  vow
 take  up  this  question  of  increasing  their  pay
 scules  and  we  must  also  make  some  provision
 for  their  howsing,  medicgl  pid  -aud.  pension.
 It  is  time  we  made.  rules  -and  considered
 them  op  a  footiag-of  equality  with.  «he  staff

 :  serving  in  other  universiiies..
 So  far  बच  extension’  is  conosmed,  this

 “Universily  should  help  the  farmera:“in-  डर
 <ways—by  offering  plan:  service  fot  ‘the:  farm

 structure  including:  tural  houses;:  tabe-wells,
 catile  and  poultry  fartas;  design»  and  archi-
 fectural  services  ;  and  construction  services,
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 The  farmer  should  be  given  adequate  aid  by
 the  States  to  enable  him  to  do  his  duty
 towards  the  country.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  I  beg  to  move  :

 “That  the  Bill  to  provide  for  the
 establishment  of  two  independent  Agri-
 cultural  Universities  in  place  of  the
 Punjab  Agricultural  Universiy  consti-
 tuted  by  the  Punjab  Agricultural  Univer-
 sity  Act,  I96I,  and  for  matters  cons-
 equentia)  on,  or  connected  with,  the
 establishment  of  those  independent
 Agricultural  Universities,  be  taken  into
 consideration.”

 SHRI  SRINIBAS  MISRA  (Cuttack)  :
 Ona  point  of  order,  It  is  stated  in  the
 Statement  of  Objects  and  Reasons  that  both
 the  legislatures  of  Punjab  and  Haryana  have
 passed  Resolution  authorising  this  House  to
 pass  an  Act  like  this.  A  little  history  is
 necessary  in  this  connection.

 There  was  the  Punjab  University  Act,
 1961,  There  is  one  Punjab  Agricultural
 University  at  present  situated  in  Ludhiana
 which  is  within  the  territory  of  Punjab.  In
 our  Constitution  there  is  no  extra-territorial
 jurisdiction  of  any  State.  So,  the  Haryana
 Legislature  bas  o»  jurisdiction  inside
 Punjab.

 There  are  three  provisions  in  the  Consti-
 tution  under  which  Parliament  can  make
 Jaw  relating  to  subjects  in  List  No.  Jl..  One
 relates  to  Emergency.  Another  is  when  the
 Council  of  States  passes  a  Resolution  by  a
 certain  majority  that  it  is  necessary  in  the
 interest  of  the  try  that  Parli  should
 make  such  a  law  relating  to  Siate  subject.
 The  third  one  is  article  252  which  reads  :

 “If  it  appears  to  the  Legislatures  of
 two  or  more  States  to.  be  desirable  that
 any  of  the  matters  with  respect  to  which
 Parliament  has  no  power  to  make  laws
 for  the  States  except  as  provided  ip
 aiticles  249  and  250  should  be  regulated
 in  such  States  by  Parliament  by  Jaw,  aod
 if  resolutions  to  thyt  effect  are  passed  by
 all  the  Howse  of  ibe  Legislatures  of
 those  States,  it  shall  be  la  .ful  for
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 Parliament  to  pass  an  Act  for  regulating
 that  matter  accordingly,  and  any  Act  so
 passed  shall  apply  to  such  States  .gnd  to
 any  other  State  by  which  it  is’  adopted
 afterwards  by  resolution  passed  m  that
 behalf  by  the  House  or,  wherg  there  are
 two  Houses,  by  each  of  the  House  of  the
 Legislature  of  that  State.

 This  is  sufficient  for  our.  purpose,  Under
 this  Bill  three  things  have  been  done.  The
 Punjab  Agricultural  University  Act,  ‘1961  has
 been  repealed.  That  Agricultural  University
 has  been  dissolved  and  two  Universities -  have
 come  into  being.  So  far  as  the  dissolution
 of  the  Punjab  Agricultural  University  is
 concerned,  only  one  State  is  concerned,  that
 is  Punjab.  Haryana  has  nothing  to  do  with
 it  because  Ludhiana  in  which  the  Uplversi  y
 situated  is  within  the  jurisdiction  of  Punjab
 and  the  Punjab  Legislature  has  sole  power
 to  make  laws  regarding  its  dissolution  etc.

 Integration,  regulation,  etc.  are  all
 covered  by  VII  schedule  List  Il...
 -dnterruptionsy  |  am  saying  that  constitu-
 tionally  this  House  has  no  power  to  consider
 such  a  Bill.

 78.00  brs
 MR.  CHAIRMAN  :  How  is  it  for  the

 Chair  to  decide  ?  It  is  for  the  House  to
 decide.

 SHRI  SRINIBAS  MISRA:  Under  the
 rules  it  is  the  Chair  which  should  decide.
 On  a  point  of  order,  the  competence  of  the
 House  to  legislate  on  certain  things  can  be
 raised  and  the  Chair  should  decide  whether
 a  particular  Bill’  can  be  taken  up
 (Interruptions.)

 If  two  States  agree  a  law  can  be  passed
 by  Parliament.  Pubjab  has  agreed.  Haryana
 has  no  jurisdiction.

 MR.  CHAIRMAN :  It  has  also  agreed.

 SHRI  SRINIBAS  MISRA:  The  point
 is,  Can  Haryana  agree  to  a  dissolution  of
 Punjab  University  ?  If  it  is  only  one  State
 which  can  agree,  Parliament’  with  have  no
 power  to  make  law.  In  this  case,  Haryana
 has  no  jurisdiction  to  say  about  the  distolu- tion  of.  the:  Punjab  Agricultural  University.
 If  Tamil  Nadu  and  Punjab  pass  a  resolution,
 can  Parliament  make  a  law  regarding  Punjab
 University  7  There  is  another  State  also,
 Himechal  Pradesh,  -which  is  concerned.  It

 vhas  an  Assembly,  The  third  State  is  also
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 there.  In  this  case  the  third  State  isa
 Union  Territory  which..:has.  net  pessed-any
 resolution.  But  because  it  is  a  Union
 Territory,  Parliament  bas  the  .power  to  make.
 law,  .My  contention...is,  that  Haryana’s.
 passing  aresolytion  will  oot  give  power  to
 Parliament  to  make  Jaw  on_  behalf  of  more
 than  one  State.

 Something  has  also  been  about  the
 Industrial  Disputes  Act,  whether  it  is”
 applicable  or  pot.  Who  has  given  power  to”
 this  House  to  make  a  taw  regarding  that  7
 Civil  court  ‘jurisdiction  is  taken  away  by”
 saying  that  if  the  vice  chancellors  or  the
 chancellors  do  not  agree,  the  secrethry  of  the’
 Central  Government  here  की  decide  it.  I
 am  referring  to  clauses  37,  4  and  a  All
 these  are  beyond  our  jurisdiction.  -Probably
 it  would:  have  been  better  if  Purriab  dissolved its  university  and  Harvana  established  its
 university  by  ariother  Act  and”  Punjab
 established  its  university  by  a  separate  Act

 Alone  place  it  says  that  the  university
 is  dissolved  ;  clause  3  dissolves  it,  the  Punjab
 Agricultural  University.  ‘In  clause  7  it  says
 that  a  corresponding  university  shall  be
 deemed  to  be  established—not  established,
 but  deemed  to  be  established.

 Cl,  4  says:  “Any  obligation  incurred,
 before  the  commencement  ofthis  Act,  by
 the  existing  University  to  confer  any  degree
 or  otfer  academic  distinction  on,  or  to  issue
 any  diploma..  shall...be  the  obligation  ‘of
 the  Punjab  Agricultural  University.”  It
 does  not  exist.  The  old  university  is  now
 dissolved  and  you  agai  saddie  that  un:ver-
 sity  with  some  obligations  of  the  dead
 university  which  you  are  dissolving.  Therd
 fore,  the  wholg  thing  is  ‘Inconsistent.  ‘The
 draftsmen  have  become  very  fond  of  the
 word  “corresponding”,  and  it  will  create
 more  confusion.  My  point  is  that  this
 House  has  no  jurisdiction  to  discuss  and
 consider  this  matter  and  pass  it

 SHRI  ANNASAHTB  SHINDE  :  The
 hon.  Member  is  urnecessarily  creating
 confusian  and.  he  himself  appears  to  be
 confused  over  the’  matter.  What  I  would
 like  to  point  out  before  the  House  is  ‘that
 article  252  of  the  Constitulio’  8  very  clear;
 Jt  explains  under  =  which  circumstances
 Parliament  can  enact  a.  legislation  for  two  or
 mote  States.  Ifit  is  a  State  subject,  in
 which  the  State  legislature  is  comipetert  to
 enact  8  law,  it  can  do  it,  but  in  @  ‘ratte,

 «eee  ste  Se  stag  *



 183  Statutory  Resolution  and

 (Sbri  Annasahib  Shinde]
 with  respect  to  two  States,  if  the  two  State
 legislatures  empower  Parliament  and  pass
 aresolution  to  the  effect  that  Parliament
 should  pass  the  legislation,  then  Parliament
 is  competent  to  enact  such  a  legislation

 In  this  case,  the  Punjab  Assembly  has
 passed  a  resolution  that  such  and  such  an
 enactment—authorising  Parliament  to  do
 it-  should  be  enacted  by  Parliament.
 Similarly,  the  Haryana  Assembly  also  has
 passed  a  resolution.  So,  article  252  is  very
 clear.  It  says  :

 “If  it  appears  to  the  Legislatures  of
 two  or  more  States  to  be  desirable  that
 any  of  the  matters  with  respect  to  which
 Parliament  has  no  power  to  meke  laws
 for  the  States  except  as  provided  in
 articles  249  and  250  should  be  regulated
 in  such  States  by  Parliament  by  law,
 and  if  resolutions  to  that  effect  are
 passed  by  all  the  Houses  of  the  Legisla-
 tures  of  those  States,  it  shall  be  lawful
 for  Parliament  to  pass  an  Act  for
 regulating  that  matter  accordingly...”

 Here,  as  I  have  already  submitted,  resolu-
 tions  have  been  passed  by  the  respective
 legislatures,  and  there  is  no  bar  whatsoever
 for  this  Parliament  to  enact  this  legislation.
 If  the  matter  needs  legal  interpretation,  the
 hon.  Member  is  free  to  take  it  to  the
 Supreme  Court.

 MR.  CHAIRMAN  The  Punjab
 Assembly  as  well  as  the  Haryana  Assembly,
 both  have  passed  resolutions.  So,  your
 point  of  order  is  not  valid.  (/aterruprion)

 SHRI  SRINIBAS  MISRA:  Have  you
 given  your  ruling  ?  (Jaterrupfion)

 SHRI  ANNASAHIB  SHINDE:  I  was
 submitting  that  this  Bill  be  taken  into
 consideration.  I  think  the  hon.  House  and
 all  the  hon.  Members  will  appreciate  why
 the  Government  is  proposing  8  Bill  of  this
 nature  to  this  hon.  House,  It  has  been  the
 Government  of  India’s  policy  that  each
 State  must  have  one  agricultural  university.
 It  is  also  well  known  and  very  much
 appreciated  by  this  House  what  important  a
 tole  is  being  played  by  the  agricultural
 universities  in  the  development  of  agriculture,
 Naturally,  the  erstwhile  Punjab  State  was
 ove  composite  unit  and  Haryapa  area  was
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 the  reorganisation  of  Punjab  took  place,
 and  the  two  States  were  formed,  Some
 areas  went  to  Himachal  Pradesh.  Two  new
 States  came  into  existence—Punjab  and
 Haryana.  There  was  agitation  in  Haryana,
 and  perhaps  a  very  genuine  demand,  that  the
 Haryana  people  must  also  have  a  separate
 agricultural  university.  The  hon,  Members
 from  Haryana  know  that  there  was  even
 some  agitation  carried  on  and  some  disturb-
 ance  also  took  place.  It  is  consistent  w.th
 the  Government  of  India's  policy  that  since
 Haryana  is  also  a  very  important  State
 from  the  point  of  view  of  agriculture—it  is
 giving  us  a  lot  of  wheat  and  agriculture  is
 developing  very  well  there--if  a  separate
 agricultural  university  is  established  in
 Haryana,  it  will  make  for  a  greater  contribu-
 tion  to  the  development  of  Haryana.

 So,  this  is  a  simple  measure  of  bifurca-
 tion  of  the  universities.  Hardly  there  is  any
 point  of  controversy  at  all.  It  will  facilitate
 the  genuine  aspirations  of  the  local  people
 and  therefore  both  the  legislatures—Punjab
 and  Haryana—have  requested  this  Parlia-
 ment  that  such  an  enactment  should  be
 passed  by  Parliament.

 In  this  bifurcation  also,  some  broad
 principles  have  been  accepted.  When  the
 asseis  and  liabilities  of  erstwhile  Puniab
 were  bifurcated  as  between  Punjab  and
 Haryana  some  principles  were  accepted.
 More  or  less  the  same  principles  are  being
 accepted  in  this  case  for  bifuication  of
 Haryana  and  Punjab  agricultural  universities.
 Therefore,  ]  hope  the  hon.  Members  will
 appreciate  this  and  pass  this  Bill  without
 apy  controversy.  If  there  are  any  points
 taised  thereafter,  I  will  reply  to  them  at  the
 end.  Ido  not  think  there  is  any  point  on
 which  there  can  be  any  controversy  iu  this
 House.

 ]  know  that  Shri  Shiv  Chandra  Jha  has
 given  notice  of  a  motion  for  the  circulation
 of  the  Bill  for  eliciting  public  opinion
 When  both  the  States  have  agreed  to  it,  I
 do  not  think  there  is  any  need  to  elicit
 Public  opinivn  on  this.

 Coming  to  the  reason  for  promulgating
 the  Ordinance,  the  normal  academic  life  of
 the  University  was  being  affected  by
 agitations  etc.  So,  naturally,  goveroment  had
 to  take  recourse  to  promulgating  an  Ordin-
 ence  on  the  2na  February  tecause  FPartia-
 Deol  wis  cel  ip  sessicy  ot  that  time,  Now
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 that  the  House  js  in  session,  we  hb  ve  taken
 the  first  opportunity  to  come  to  the  House
 and  I  appeal  to  the  good  sense  of  the  hon,
 Members  to  give  their  unanimous  support  to
 this  Bill.

 MR.  CHAIRMAN:  The  Statutory
 Resolution  and  the  motion  for  consideration
 of  the  Bill  are  before  the  Howse.  There  is
 an  amendment  for  circulation  of  the  Bill
 by  Shri  Shiv  Chandra  Jha  ?  Is  he
 moving  it  7

 SHRI  SHIV  CHANDRA  JHA  (Madhu-
 bani)  ;  Yes,  Sir.  I  beg  to  move  :

 “That  the  Bill  be  circulated  for  the
 Purpose  of  eliciting  opinion  thereon  by
 the  30th  April,  1970."  (9)

 उपाध्यक्ष  महोदय,  इस  बिल  की  इलाज
 42  में  कहा  गया  है  कि  पंजाब  एग्रीकल्चरल
 यूनिवर्सिटी  का  एक  कैम्पस  पालमपुर  में  रहेगा
 और  हिमाचल  प्रदेश  उसका  कुछ  खर्चा  उठाये-
 गा  1  चूंकि  हिमाचल  प्रदेश  एक  यूनियन  टे शीट री

 है,  इसलिये  लाजिमी  तौर  पर  वह  खर्चा  सेंट्रल
 गवर्नमेंट  मीट  करेगी  |  सवाल  यह  हैं  कि  क्या

 वह  पैसा  कानसालिडेटिड  फंड  से  प्राथेगा  या

 नहीं  |  नगर  वह  पैसा  कानसाशिडेटिड  फंड  से

 जायेगा,  तो  चाहे  बह  रकम  छोटी  ही  क्‍यों  न

 हो,  भ्राटिकल  117(3)  के  मुताबिक  उसके
 लिये  प्रेजिडेंट  की  रीकमेंडेशन  जरूरी  है।  मेरा

 यह  झाबजेक्दान  कब  भी  कायम  है  1

 इस  बिल  के  मुताबिक  पंजाब  कौर

 हरियाणा  के  लिये  दो  यूनिवर्सिटीज  कायम  की

 जा  रही  हैं,  लेकिन  इस  विषय  में  हिमाचल  प्रदेश
 के  साथ  इंसाफ  नहीं  किया  जा  रहा  है  ।  हिमाचल
 प्रदेश  के  लिये  एक  प्रति  यूनिवर्सिटी  कायम

 की  जानी  चाहिये  थी,  लेनी  इस  बिल

 में  कहा  गया  है  कि  पालमपुर  का  एश्रीकस्चरल
 कालेज  फिलहाल  पंजाब  एग्रीकल्चरल  यूनिवर्सिटी
 का  कालेज  रहेगा।  हिमाचल  प्रदेश  की  सर-
 जमीन  पर  एक  दूसरे  राज्य  की  यूनिवर्सिटी  का
 कैंपस  रहेगा।  मौजूद-यूनिबर्सिती  को  बाइफर-
 कैट  किया  जा  रहा  है।  क्‍या  इंसाफ  का

 Agr.  Universttles
 तकाजा  यह  नहीं  है  कि  उसको  पंजाब,  हरियाणा
 और  हिमाचल  प्रदेश,  इन  तीनों  में  बांटा  जाता
 शौर  इस  बिल  का  शीर्षक  यह  होता:  दि
 हरियाणा,  पंजाब  एंड  हिमाचल  प्रदेश  एग्री-
 कल्चरल  यूनिवर्सिटीज  बिल,  1970"?

 लेकिन  मैं  देख  रहा  हूँ  उसकी  सरेजमीन
 को  इस्तेमाल  करते  हैं,  दोनों  राज्य  करेंगे,
 लेकिन  इस  विधेयक  के  जरिये  जब  वह
 यूनिवर्सिटी  बनाने  जा  रहे  हैं  तो  हिमाचल
 प्रदेश  को  महरूम  किया  जा  रहा  है,  इसी  लिये

 हिमाचल  प्रदेश  की  डोमिनियन  लेना  जरूरी
 है  शर  इसी  लिये  इसको  सर्कुलेट  करना  में
 जरूरी  समभता  हूँ।

 तीसरी  बात  ऐड मी शान  में  दिड्यूल्ड  कास्ट,
 शिड्यूल्ड  ट्राइन्स  शौर  महिलायें  के  लिये
 पंजाब  और  हरियाणा  दोनों  यूनिवर्सिटियों  में
 सीटें  'रिजवी  होंगी  लेकिन  आप  जानते  हैं  कि
 एजूकेशन  फ्री  हो,  यह  बात  होनी  चाहिये  शौर
 जब  प्राय  उनके  लिये  शिड्यूल्ड  कास्ट  एंड
 शिड्यूल  ट्राइब्स  के  लिये  तथा  महिलाझों  के
 लिये  सीटें  रिजर्व  कर  रहे  है  तो  वहां  एज्केदान
 भी  फ्री  होनी  चाहिये।

 उसके  बाद  बोर्ड  जो  बनेगा  पंजाब
 यूनिवर्सिटी  का  कौर  हरियाणा  का  उसमें  भाप
 बिजनेसमैन  कौर  डिस्टिंग्विदह  इंडस्ट्रिअलिस्ट्रसस
 को  लाने  जा  रहे  हैं...

 सभापति  महोदय  :  शाप  तो  रेगुलर  स्पीड
 दे  रहे  हैं...

 st  for  ax  wr:  में  केवल  प्वाइंट
 रख  रहा  हूँ  कि  इन  सब  वजहों  से  इसको  सकरुलेट
 किया  जाय।  में  प्वाइंट  रख  रहा  हूँ  कि  क्यों
 पब्लिक  प्रौपिनियन  ली  जाय  |

 तो  यह  बाई  जो  बनेगा  उसमें  इंडस्ट्री-
 प्रलिस्ट्रस  को  भाप  घुसा  रहे  हैं,  बैक डोर  से  कहें
 या  फ्री  डोर  से  ही  उनको  घुसा  रहे  हैं।  एक
 तरफ  पाप  समाजवाद  का  भाषा  रखते  हैं  कौर

 दूसरी  तरफ  कप  डिट्टिंग्विएड  मैंन्युपनभरस
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 [श्री  शिव  चन्द्र  झा]
 और  इंडस्ट्रिप्रलिस्ट्स  को  इस  में  लाने  जा

 रहे  हैं।

 छठी  बात  यह  है  कि  डायरेक्टर  ग्राफ

 स्टूडेट्स  वेलफेयर  जो  बनायेंगे  उसका  रूप

 स्पष्ट  नहीं  है।  वह  यूनिवर्सिटी  कंपस  शौर

 विद्यार्थियों  के  मुताल्लिक  क्या  काम  करेंगे,  यह
 इसमें  साफ  नहीं  हैं।  खेर,  वह  जब  इसका
 बक्स  करायेगा  तब  मैं  इसके  ऊपर  अपनी  बात

 रखूंगा  1

 फिर  यह  जो  ऐग्रीकल्चरल  यूनिवर्सिटी
 प्राय  बनाएंगे  उसमें  ऐग्रीकल्चरल  इकोनामिक्स
 की  पढ़ाई  की  गुँजाइश  नहीं  है।  एग्रीकल्चरल

 यूनिवर्सिटी  कैलिफोर्निया  की  जो  है,  एग्रीकल्चरल

 यूनिवर्सिटी  बकुले  हैं,  वहां  एग्रीकल्चरल

 एकोॉनामिक्स  की  पढ़ाई  होती  है,  लेकिन  मैं  देख

 रहा  हूँ  कि  यह  जो  कार्यक्रम  बन  रहा  है  पढ़ाई

 का  वह  भी  ठीक  नहीं  है  1

 बह  सब  बातें  हैं  जिन  की  वजह  से  एक

 महीना  कोई  बहुत  टाइम  नहीं  है,  मेरा  प्रस्ताव

 यह  है  कि  भ्रप्रैल  30  तक  इसे  सकरुलेट  किया

 जाय,  इस  सेशन  के  पहले  ही  श्रौपिनियन  प्पा

 जायगी  और  यह  सेशन  खत्म  होते  होते  इस

 विधेयक  को  हम  पारित  कर  देंगे।  कोई  ऐसी

 एचजेसी  की  बात  नहीं  है।  प्राय  देखें  कि

 3968  में  पंजाब  ने  पास  किया,  969  में

 हरियाना  में  पास  किया  कौर  तब  970  %

 बाप  ला  रहे  हैं  7  तो  इसमें  कोई  ऐसी  एम जसी
 की  बात  नहीं  है।  एक  महीने  के  लिये  इसको

 सर्कुलर  कर  दें  और  मुझे  पूरा  विश्वास  है  कि

 हिमाचल  प्रदेश  वाले  जरूर  मांग  करेंगे  कि

 उनका  इसमें  हिस्सा  होना  चाहिये  या  एक

 यूनिवर्सिटी  उनके  लिये  भी  अलग  बननी

 चाहिये  ।  इसी  लिये  झर  भी  बहुत सी
 बातें

 हैं  जिम  की  वजह  से  विधेयक  को  सर्कूलेट  कर

 “दिया  जाय,  एक  महीने  तक  प्रोपिनियन  ली

 जाय  कौर  लब  विधेयक  को  सामने  रखवा  जाय,

 तब  पास  होगा  तो  इंसाफ  पूर्ण  होगा  t

 Universities

 SHRI  SHEO  NARAIN  (Basti):  Mr.
 Chairman,  we  support  the  Bill  as  both  the
 Assemblics  have  agreed  to  it  and  have
 passed  Resolution  to  ‘that  effect.  दोनों
 असैंबलीयों  ने  एक  मत  हो  करके  इस  रेजोल्यूशन
 की  पास  किया।  मैं  मिश्रा  जी  को  बताना
 चाहता  हूँ,  उन्होंने  जो  श्राबजेक्शन  किया  कि
 इस  हाउस  को  अथारिटी  नहीं  है,  में  कहना
 चाहता  हूँ  क्‍योंकि  दोनों  परिवार  एक  थे,
 हरियाना  शौर  पंजाब  की  एक  ही  युनिवर्सिटी  थी,
 जब  डिवाइड  हुआ  पंजाब  तो  उनको  सके  था,  यह
 भलमनसाहत  है  पंजाब  वालों  की,  कि  उन्होंने
 बांट  दिया  शौर  दे  दिया।  बंटवारा  हुमा।
 दोनों  भाई  भाई  थे  |  यूनिवर्सिटी  वह  स्थान  है
 कि  जो  हमको  प्रकाशा  शौर  रोशनी  देता  है,
 लीग  का  केद्र  है,  वह  भगड़े  का,  मायाराम
 शौर  गया राम  का  स्थान  नहीं  है।  भें  हरियाना
 के  लोगों  से  भ्रपील  करना  चाहता  हूँ  कि  एक
 झ्रादर्द  यूनिवर्सिटी  दो,  जो  तक्षशिला  और
 नालन्दा  विश्वविद्यालय  का  नमूना  है  वह  दो
 क्योंकि  वह  महाभारत  का  रणस्थल  है,  यह
 वह  स्थान  है  जहां  पाण्डवों  शौर  कौरवों  की
 लडाई  हुई  थी  ।  यह  राजनीति  का  केन्द्र  है।
 ता  भें  समझता  हूँ  कि  यह  अच्छा  सुझाव  धराया  |
 दोनों  प्रसेम्बलियों  को  सदबुद्धि  भगवान  ने  दी  ।

 «(व्यवधान ) ...जरा )  ...जरा  सुनों,  बुद्धि  की  बात
 सुनों  |

 सभापति  महोदय,  पंजाब  की  यूनिवर्सिटी
 लुधियाना  में  बेल-इस्टव्लिएड  है,  उसके  पास
 जमीन  है,  मकान  है,  सब  कुछ  बना  बनाया  है,
 लेकिन  हरियाणा  को  भिरानी  यूनिवर्सिटी  नये
 सिरे  से  हिसार  में  बनानी  पड़ेगी।  इसलिये
 एसिड्स  का  जो  डिवीजन  40  भोर  60  के

 अनुपात  में  किया  गया  .  है,  यह  बंटवारा  ठीक

 नहीं  हुआ  है।  इसका  ईश्वर  डिस्ट्रीव्यूदान
 होता  चाहिये  था,  यह  न्यायपूर्ण  बंटवारा

 नहीं  है  t

 मैं  सेन्ट्रल  गवर्नमेंट  से  कहना  चाहता  है--
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 Hissar  University  will  need  special  aid  from
 Centre  for  research  on  sugarcane  and  cotton.
 यानी  शुगर केन  शौर  काटन  के  लिये  आपको
 स्पेशल  मनी  यहां  से  देना  हूं।गा,  तभी  वह
 डिवेलप  कर  सकेगी  |  हरियाणा  एक  ऐसा  राज्य

 है,  जो  कृषि  प्रधान  है,  जिस  के  ऊपर  हिन्दुस्तान

 गेहूँ  शौर  काटन  के  लिये  डिपेंड  करता  है,  जो
 भागे  चल  कर  सारे  देश  को  खिलायेगा  |

 सभापति  महोदय,  मैं  आंख  मुंद  कर  कोई
 बात  नहीं  कहता  हूँ  |  मैं  खुद  ही  टीचर  रहा
 हैं,  इसलिये  मुनासिब  समझता  हैं  एग्रीकल्चर
 कालेज,  इंजीनिरिंग  कालिज  और  होम  साईस
 कालिज  के  लिये  आपको  काफी  फंडस  देने  होंगे
 होम  सायंस  एक  ऐसा  विषय  है  जिसमें  यदि

 हम  अपनी  बेटियों  या  बहनों  को  छिक्षा  नहीं
 देंगे,  ता  वे  हमारे  समाज  के  लिये  एक  योग्य

 सहयोगी  सिद्ध  नहीं  हो  सकेगी  ।  इस  दोष  में

 पुरुष  शिक्षित  हों,  उसके  साथ  साथ  स्त्रियां  भी

 पूर्ण  रूप  से  शिक्षित  होनी  चाहियें।  मैं  चाहूँगा
 कि  हरियाणा  की  जो  यूनिवर्सिटी  बन  रही  है,
 वह  प्रदर्शन  यूनिवर्सिटी  बने  और  इसके  लिये
 केन्द्र  सरकार  उसकी  पूरी  तरह  से  मदद  करे ।
 चण्डीगढ़  आपने  पंजाब  को  दे  दिया,  इसलिये
 हरियाणा  पर  विशेष  नजर  रख  कर  श्राप  इस
 यूनिवर्सिटी  को  डिवेलप  करें  ताकि  उनके  प्रकार
 जो  रोष  छाया  हुआ  है,  वह  मिट  सके  ।

 आखरी  प्वाइंट  मुझे  यह  निवेदन  करना  है-
 Haryana  has  no  imdustrial  base.  It  isa

 -Purely  agricultural  State.  Therefore,  the
 Agricultural  University  should  be  helped  in
 the  best  possible  way  by  the  Centre  to
 progress  fast  and  to  meet  the  needs  of  the
 State.

 यह  स्टेट  चूंकि  एग्रीकल्चरल  स्टेट  है,  इस
 लिये  मैं  चाहता  हूं  कि  ड्राप  इस  स्टेट  की  काफी
 मदद  करें  |  एग्रीकल्चर॒ल  मिनिस्टर  औ्ौनेस्टली

 हर  तरह  से  इसकी  सहायता  करें  |  अगर  झप

 “चाहते  हैं  कि बाउल  लेकर  हमको  प्रक्रिया  में

 गाहे  मांगे  न  जाता  पड़े,  तो  हरियाणा
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 यूनिवर्सिटी  को  डिवेलप  करों  कौर  ऐसे  युवक
 पैदा  करो  जो  शिक्षा  प्राप्त  करके  इस  काम
 में  लगे  |  मेरे  एक  मित्र  ने  श्रन-एम्पलायमेंट
 प्रावलम  का  जिस  किया  है,  इसी  लिये  मैं  कहता
 हूं  कि  ऐसे  विद्यार्थी  इस  यूनिवर्सिटी  से  निकाली
 जो  पक्के  किसान  निकलें  t  भ्रमरी का  में  लड़का
 एम०  ए०  पास  करने  के  बाद  भी  प्र पने  फार्म
 का  काम  सम्भालती  है,  वहां  के  लोग  इस
 काम  को  करने  में  धर्म  नहीं  करते  हैं  ।  क्यूबा
 कौर  जमैका  में  भी  मैंने  देखा  है  वहां  के  लड़के
 भी  यूनिवर्सिटी  से  लौटने  के  बाद  खुद  अपने  खेत
 को  प्लाऊ  करते  हैं।  लड़ाई  के  जमाने  में
 ग्र मरी का  को  अपने  गेहूं  को  भट्टी  में  फेंकना
 पड़ा  था,  लेकिन  उसने  बाजार  को  गन्दा
 नहीं  दिया  a  इसलिये  मैं  कहना  चाहता  हूँ  कि
 आप  हरियाणा  की  यूनिवर्सिटी  को  भी  हर
 तरह  से  मदद  देकर  एक  शानदार  यूनिवर्सिटी
 बनायें,  जिससे  कि  वह  एक  प्रोग्रेसिव  यूनिवर्सिटी
 सिद्ध  हो  सके  ।

 इन  शब्दों  के  साथ  में  इस  बिल  का  समर्थन
 करता  हूं  ।

 SHRI  HEM  RAJ  (Kangra)  :  Mr.  Chair-
 man,  Sir,  ]  welcome  this  measure  because  it will  be  welcomed  by  the  three  units  which
 Separated  at  the  time  of  the  reorgani-ation of  Punjab.

 So  far  the  motion  of  Shri  S.  C.  Goyal is  concerned,  there  was  a  feeling  at  the  time
 of  reorganisation  of  Punjab  that  certain
 institutions  at  that  time  were  kept  common
 for  all  these  three  areas,  that  is;  Punjab
 Haryana  and  certain  territories  from  Punjab that  were  transferred  to  Himachal  Pradesh
 and  that  those  territories  also  had  a  share  in
 whatever  was  divided  at  that  time  and  that
 share  was  mentioned  in  Sections  48  to  52  of
 the  Punjab  Reorganisation  Act  itself.

 28.25  brs.

 (Mr.  Speaker  in  the  Chair)

 Therefore,  at  that  thme  all  these  three
 regions  have  got  certain  economies  of  th.
 own.  So  far  as  Punjab  and  Haryana  ate
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 [Shri  Hem  Raj]
 concerned,  they  have  got  an  economy
 dependent  on  agriculture  and  so  far  as
 Hitachal  Pradesh  is  concerned.  it  has  got  a

 Pigerent  economy—hill  economy.  Therefore,
 it  was  essential  that  Punjab  Agricultural
 University  should  have  been  bifurcated  and
 these  three  units  should  have  got  their  own
 universities.  My  complaint  is  that  at  the
 time  when  this  university  was  formed  in
 ‘1961,  there  were  two  campuses—one  at
 Hissar  for  animal  husbandry  and  another  for
 agriculture  at  Ludhiana—the  Ludhiana
 College  of  Agriculture.  In  966  another
 campus  Was  created  and  that  was  crcaled  at
 Palampur  in  Kangra  district  which,  at  that
 time,  formed  part  of  Punjab  and  that
 campus  also  enjoyed  a  reputation  of  its  own
 80  far  as  hill  economy  was  concerned.
 Several  representations  were  made  by  the
 hill  peorle  of  Kangra  district  that  when
 Punjab  Agricultural  University  was  going
 to  be  bifurcated,  the  campus  which  was
 situated  at  Palampur  should  be  raised  to  the
 status  of  a  university,  But  that  was  not
 heeded  to  by  the  Central  Government.
 Therefore,  my  complaint  is:  if  it  is  seen  as
 to  which  is  the  most  suitable  place  for
 location  of  the  university,  then  Palampur  is
 the  best  place  where  this  university  should
 be  located  because  Palampur  is  at  the  centre
 both  of  Eastern  Himachal  Pradesh  as  well  as
 the  Westernal  Himachal  Pradesh.  So  far  as
 Simla  is  concerned,  it  les  in  snow-bound
 area.  Itis  always  snowing  there.  So  far
 as  Palampur  valley  is  concerned,  it  has  got
 its  rich  agricultural  fields  both  of  paddy  and
 wheat.  Moreover,  there  is  the  Doon  valley
 of  the  Una  Tehsil.  This  is  the  foodgrain
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 in  hill  crops  as  well  as  for  the  foodgrain
 pu‘poses  and  this  work  has  been  done  there
 nicely  right  from  the  Lahaul-Spiti  valley  to
 the  western  portion  of  the  Himachal  Pradesh,
 Therefore,  in  ‘hat  case  it  was  essential  that  a
 university  should  have  been  created  and  this
 university  should  have  been  located  at
 Palampur.  At  the  same  time  it  has  to  be
 noted  that  it  has  got  Il  to  I2  centres  which
 are  already  serving  this  area.  But  then  at
 the  present  moment  what  has  been  done  is
 that  because  there  is  no  university  in
 Himachal  Pradesh,  this  campus  at  Palampur
 has  been  tacked  on  to  the  Agriculture
 University  at  Ludhiana.

 MR.  SPEAKER:  Was  there  anything
 provided  in  the  Bill  for  the  Central  Govern-
 ment  also  ?

 SHRI  HEM  RAJ:  It  is  the  duty  of  the
 Central  Government  that  when  it  is  changing
 the  Hissar  Campus  to  the  status  of  a
 university,  it  can  very  well  raise  the  campus
 at  Palampur  to  the  status  of  a  university.
 That  is  our  grouse.

 Moreover,  Sir,  there  are  so  many
 Reports.  There  is  the  Wanchoo  Committee
 report  that  regional  imbalance  should  not
 be  there.  What  is  happening  in  Himachal
 Pradesh  ?  In  Himachal  Pradesh  itself  only
 the  eastern  regions  is  being  given  certala
 things  and  not  the  western  region,  the
 transferred  area.  My  grievance  is  that  even
 one  university  which  we  wanted  has  not
 been  given  to  that  area.  Consequently  there
 is  dissatisfaction  in  the  area.  This  Kangra
 district  is  the  only  area  which  has  given

 growing  arca  which  can  make  Hi  ‘hal
 Pradesh  self-sufficient.  You  know,  Sir,  at
 present  Himachal  Pradesh  is  deficit.  When
 agriculture  is  |  developing  in  Himachal
 Pradesh,  then  that  area  can  become  self-
 sufficient  in  its  food  requirements.  That
 place  has  also  got  a  salubrious  climate.  It
 is  connected  both  by  railway  and  road.
 That  place  is  the  most  suitable  place  both
 from  the  temperate  climate  as  well  as  from
 the  cold  climate  noint  of  view.

 Therefore,  our  grievance  so  far  as  the
 transferred  areas  are  concerned,  is  that  the
 Centra!  Government  has  not  heeded  to  their
 request  though  several  representations  were
 made.  One  thing  more.  In  that  respect  I
 want  to  submit  to  the  hon.  House  that  this
 ¢pmpus  was  simply  created  for  research  both

 the  largest  ber  of  martyrs  in  both  the
 Chinese  and  the  Pakistani  aggressions.  These
 are  all  martial  races  who  have  sacrificed  so
 much  for  the  country  ;  they  are  being
 neglected;  that  is  my  grouse.  I  would
 impress  upon  the  Central  Government  that
 this  area  which  has  been  integrated  with  the
 Himachal  Pradesh  should  be  given  a  fair
 deal.  The  university  should  be  located
 there.  At  present  there  is  no  university
 there.  In  the  recent  budget  speech  which
 the  hon  Minister  there  made  in  the
 Himachal  Pradesh  Assembly  he  stated  :

 “The  current  year  was  marked  by
 many  outstanding  achievements  in  the
 Pradesh.  The  Government  was  able  to
 make  a  great  headway  towards  the
 establishment  of  a  university  for  the
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 Pradesh.  This  multi-faculty  university
 having  special  emphasis  on  agricultural
 and  allied  services  is  expected  to  start
 functioning  at  Simla  in  the.  coming
 year.”

 '  Simla  is  not  the  proper  place  ;  it  should  have
 ;  been  established  at  Palampur.  When  a

 multi-faculty  university  has  been  granted
 there,  then,  in  that  case  the  campus  of
 agricultural  college  at  Palampur  should  be

 Praised  to  the  standard  of  agzicu)tural
 university  and  that  should  form  part  of
 Himachal  university.  But,  at  the  same
 time  my  grouse  is  one  more  This  Central
 Government  is  the  custodian  of  the  territory
 of  Himachal  Piadesh,  and  we  have  gota
 very  bitter  experience.  Mr.  Speaker,  when  we
 parted  company  with  you,  from  Punjab,
 then,  we  were  assured  by  the  Central
 Government  that  all  the  assets  which  will
 be  coming  to  us  will  be  in  the  ratio  of
 54.34  and  7.84.  They  will  be  giving  7.84  on
 the  basis  of  population  which  will  be
 transferred  to  us)  My  grievance  is  that  the
 Central  Government,  in  spite  of  our  claim,
 has  ignored  all  those  claims  and  this  has  not
 been  given.  Sutlej-Beas  link,  Bakra  Dam,
 all  these  are  in  our  area  but  they  are  not
 given  to  us,  their  management  rests  with  the
 Punjab  Government.  There  is  duplicity  of
 control  of  the  two  Governments  in  that
 very  area  which  belongs  to  Himachal
 Pradesh.  In  clauses  43,  35  and  37  it  is
 said  that  this  college  will  remain  a  part  of
 the  Punjab  Agricultural  University  and  when
 Himachal  Pradesh  establi-hes  a  university
 then  the  question  of  the  assets  will  be
 decided  by  the  Chief  Secretary  of  Himachal
 Pradesh  and  the  Vice-Chancellor  of  the
 Punjab  Agricultural  University.  My  grouse
 is,  at  this  very  moment,  in  this  very  Bill,  it
 should  have  been  stated  clearly  what  will  be
 the  share  of  Himachal  Pradesh  in  the  assets
 which  will  be  passed  on  the  Himachal
 Pradesh  at  the  time  when  they  establish
 university  there  are  campus  raised  to  the
 standard  of  a  university  there

 Therefore,  I  have  tabled  certain  amend-
 ments  which  have  not  been  circulated.  They
 are  with  the  Secretariat,  They  may  be
 circulated  so  that  I  could  move  them  which
 will  enable  us  to  demarcate  the  share  of
 Himachal  Pradesh.

 So  far  as  the  different  properties  are
 concerned,  they  seould  also  be  demarcated.
 When  the  multi-faculty  university  is  cetab-
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 lished  in  Himachal  Pradesh,  the  question  of
 service  and  assets  etc.  will  arise,  It  is
 therefore  proper  that  in  this  very  Bill  these
 things  should  be  demarcated.

 With  these  remarks  I  welcome  the  Bill.

 et  रणधीर  सिह  (रोहतक)  :  प्रत्यक्ष

 महोदय,  मैं  श्राप  का  मशहूर  2  कि  श्राप  ने  मुझे
 उस  सिलसिले  में  बोलने  का  मौका  दिया  जिसका

 ताल्‍लुक  हरियाणा  से  है  ।  सब  से  पहले  मैं  आप
 की  मार्फत  गवर्नमेंट  कौर  फूड  मिनिस्टर  का

 शुक्रिया  दा  करता  हैँ  कि  वह  यह  बिल  लाये  ।

 यह  हमारी.  पुरानी  मांग  थी  कि  एग्रीकल्चर

 युनिवर्सिटी  के  दो  हिस्से  हों  -  पंजाब  का  अलग

 हो  शौर  हरियाणा  का  भ्र लग  हो  |  यह  सही  बात

 है  बौर  इसके  लिए  एजिटेशन  भी  था  स्टाफ  में,

 स्ट्डेटेस  में  प्रौर  हरियाणा  के  लोगों  में  कि

 हरियाणा  यूनिवर्सिटी  लुधियाना  में  लोकेटेड  हो  ।
 मैं  यह  भी  कह  दूं  कि हमारी  शिकायत  भाथी
 कि  कभी  भी  हरियाणा  का  कोई  प्राप्ति  वाइस
 चांसलर  या  बड़ा  भ्रफसर  रजिस्ट्रार  वगैरह  नहीं
 बना,  न  कभी  वहाँ  के  एडमिनिस्ट्रेशन  में  हो
 हरियाणा  का  कोई  लम्बा  चौड़ा  दखल  रहा  |

 जहाँ  तक  पैसे  का  सवाल  है,  पंजाब  हमारा  बड़ा
 भाई  है,  लेकिन  हरियाणा  कभी  भी  इसका
 फायदा  नहीं  उठा  सका  |  यह  यूनिवर्सिटी  लुधि-
 याने  में  है भौर  हरियाणा  के  मेवों  वगैरह  का
 कभी  कोई  फायदा  नहीं  हुआ  ।  राज  यह  बिल
 लाया  गया  है,  इसके  लिए  मैं  गवर्नमेंट  को

 मुबारकवाद  देता  है
 दूसरी  बात  यह  है  कि  जो  रेशियो  मुकरंर

 किया  गया  है  60  परसेंट  श्र  40  परसेंट,  वह
 बहुत  थोड़ा  है  1  प्रतीकों  ता  है  कि  हरियाणा
 का  रकबा  ज्यादा  है  कौर  पंजाब  का  थोड़ा  है|
 साढ़े  सोलह  मुरब्बा  मील  हरियाणा  का  है
 पंजाब  का  इस  से  कम  है।  लेकिन  जितना
 डेवलपमेंट  हुआ  है  बहू  ज्यादातर  पंजाब  में  हुआ
 है,  चाहे  पानी.  का  सवाल  हो  चाहे  बिजली
 का  सवाल  हों।  हमारा  हमेशा  घाटा

 रहा  ।  इसलिए  जो  हमारा  रेशियो  40
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 [श्री  रखा धीर  सिंह]
 परसेंट  रक्खा  गया  है  वह  थोड़ा  है,  उसको  और
 ज्यादा  होना  चाहिए  था  in  बहरहाल  इसको  कब

 कहने  से  कोई  फायदा  नहीं  है  क्‍योंकि  सब  कुछ

 पहले  से  ही  तय  हो  चुका  है  ।

 तीसरी  बात  जो  में  हरियाणा  के  सिलसिले
 में  कहना  चाहता  हैँ  वह  यह  है  कि  जैसे  सेंट्रल
 गवर्नमेंट  इंटरनेट  ले  कर  पूसा  इन्स्टीट्यूट  में

 हायर  स्टेन्डड  की  रिसर्च  कर  रही  है  ऐनिमल

 हस्बैन्डी  कौर  दूसरे  शोबों  में  उसी  तरह  से  इस
 तरह  की  रिसर्च  पंजाब  और  हरियाणा  में  होती
 चाहिए  चुंकि  दोनों  ही  स्टेट्स  पंजाब  और  हरि-
 यात्रा  एग्रीकल्चर  में  काफी  ऐडबान्स्ड  वें

 चाहूंगा  कि  प्लेन  में  ज्यादा  से  ज्यादा  रूपया  खास
 तौर  से  कैटल  ब्रीडिंग  और  दूसरी  चीजों  के  लिए
 रक्खा  जाय  |  पंजाब  और  हरियाणा  का  आदमी

 दिल्ली  दोहन-दौड़  कर  जाये,  कौर  फिर  जितनी
 भी-वेर,  ॥  यहाँ  हैं  बह  दिल्‍ली  के  पास  पास  के

 देहातों  के  लिए  हैं  और  वह  लोग  उन  से  फायदा

 उठाते  हैं  |

 लुधियाना  शौर  हिसार  की  यूनिवर्सिटियां

 बहुत  डिवेलेप  हो  सकती  हैं  और  झगर  इनका
 'डिवेलपमेंट  किया  गया  तो  यह  देश  के  हित  में

 होगा  |  दोनों  की  पोटाश  लिटिल  बहुत  ज्यादा  हैं।
 हरियाणा  में  पानी  को  कमी  है।  इस  वास्ते  ड्राई
 “फालिंग  वाले  इलाकों  के  लिए  ज्यादा  से  ज्यादा
 'रिसर्च  बगैर हू  कराया  जाना  चाहिए।  झगर  ऐसा
 किया  गया  तो  मेरा  विश्वास  है  कि  यह  इलाका
 पंजाब  से  भी  ज्यादा  प्रोडक्शन  करके  भ्रापको
 दे  सकता  है इस  काम  के  लिए  ज्यादा  से
 ज्यादा  फंड्स  इसके  लिए  एलोकेट  किये  जाने

 चाहिये  |
 कैटल  ब्रीडिंग  की  -त्तरफ  भी  ध्यान  दिया

 जाना चाहिये  ।  शायद  पंजाब  की  कैटल  हैल्थ
 इतनी  ग्रच्छी  नहीं  है  ।जितनी  हरियाणा  की।
 रूस  रास्ते  कैटल  डिवेलपमेंट  की  तरफ  भी  खास
 तौर  से  श्राप  देखें  ।  भ्रापने  खुद  पंतनगर  में  टीम

 को  भेजा  था  ।  वहाँ  हमने  खूबसूरत  कैटल  देखे  ।

 Universities

 वहां  सब  कुछ  था  ।  लेंड लैस  पैरेंट्स,  हरिजन
 प्रौढ़  बैकवर्ड  क्लासिक  को  खास  तौर  पर  लेंड

 अलाटमेंट  में  हिस्सा  मिले  और  पैसा  भी  दिया
 जाय  |  उनको  इस  से  घंटे  मिलेगे  |  कैटल  ब्रीडिंग
 की  इण्डस्ट्री  भी खास  तौर  पर  वहाँ  बढ़  सकती

 है  |  दूध,  घी  शर  न्यूट्रिशन  के  लिए  हरियाणा
 वसा  ही  आपके  लिए  फायदे  मन्द  साबित  हो
 सकता  है  जिस  तरह  से  डेनमार्क  है।  वह  भारत
 का  डैनमार्क  बन  सकता  है।  श्राप  उसकी  तरफ
 ध्यान  दें  ।

 हरियाणा  में  एग्रीकल्चर  यूनिवर्सिटी  द्वारा
 वैटरनरी,  एग्रीकल्चर  होटल  ब्रीडिंग  शादी  के
 क्षेत्रों  मे ंहरियाणा  का  आप  डिवेलपमेंट  करें।
 आपने  वाइस  चांसलर  की  एप्बाइन्टमेंट  के  लिए
 इलाज  3  इस  में  रखी  है।  जो  बोर्ड  बनाया
 जा  रहा  है,  उसके  कांस्टीट्यूशनल  को  मैंने  देखा
 है  ।  कहीं  आपने  टीचर्स  के,  स्टूडेंट्स  के,  एम्प्ला-
 बीज़  के  रिप्रिजेंटेशन  की  बात  इसमें  नहीं  रखी
 है  ।  आप  जमाने  की  रफ्तार  को  पहचानें।  श्राप
 देखते  हैं  कि  रोज  एजीटेशज  होती  हैं  |  मजदूरों
 को  इण्डस्ट्री  में  रिप्रिजेंटेशन  दिया  जाता  है।
 यूनिवर्सिटीज  में  ऐसा  ही  होना  चाहिए  ।  यह  एक
 बहुत  बड़ा  लेकिन  इसमें  है  |  विद्याथियों  के  लिए,
 टीचर्ज  के  लिए  श्र  एम्प्लायीज  के  लिए  बोर्ड
 में  रिप्रिजेंटेशन  की  बात  होनी  चाहिए।  एक
 स्टूडेंट्स  का,  एक  टीचर्ज  का  श्लोक  एक  एम्प्ला-
 याज  का  रिप्रजेंटेटिव  बोर्ड  में  जरूर  होना
 चाहिये  ।  भ्रमर  ऐसा  नहीं  होगा  तो  झगड़े  होंगे।
 राज  तक  बे  होते  रहे  हैं  ।

 जब  मैं  वाइस  चांसलर  की  एप्वाइन्टमेंट  के
 बारे  में  कुछ  कहना  चाहता  हूं  7  इस  मामले  में
 छापने  कैसे  डिसकिमिनेशन  कर  दी  है,  यह  मेरी
 समान  में  नहीं  कराया  है  ।  भ्रापने  कहा  है  कि  बोर्ड
 किसी  के  बारे  में  युनैनिमस  हो  तो  उस  श्रादभी
 को  वाइस  चांसलर  बना  दिया  जायेगा।  बोर्ड
 कोई  इफेक्टिव  तो  है  नहीं।  पांच  दस  आदमी
 गवर्नमेंट  के  ख़्यालात  के  होंगे  तो  बोई  मगर
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 किसी  आदमी  के  बारे  में  फैसला  कर  दे  तो  वह

 वाइस  चांसलर  हो  जायेगा  |  यह  ठीक  नहीं  है
 एक  पैनल  हो  जाये  कौर  चांसलर  को  बाप
 पावर  दे  दें  तो  यह  ज्यादा  अच्छा  होगा।  बोर्ड
 के  ऊपर  इसको  छोड़ना  नहीं  चाहिये  |

 शापने  कहा  है  कि  बाइस  चांसलर  चार
 साल  के  लिये  होगा  1  लेकिन  उसको  रिएप्वाइबट
 किया  जा  सकता  है।  बोर्ड  और  वह  आदमी  घी

 खिचड़ी  होकर  काम  कर  सकते  हैं  और  बोर्ड
 उसी  को  दुबारा  एप्वाइन्ट  करता  जा  सकता  है  1
 इस  तरह  से  तो  एक  ही  ग्रामीण  बीस  साल  तक
 लगा  रह  सकता  है  |  ठीक  बात  है  कि  यह  टैक्सी-
 कल  टाइप  की  जाब  है  1  बेहतरीन  टेलेंट  दूसरी
 जगह  भ्र वेले बल  हों  तो  वहाँ  से  उसे  लाया  जा
 सकता  है।  किसी  की  मीरास  यह  न  बने  |  इस
 वास्ते  बोर्ड  को  फाइनल  अ्रखत्यार  इस  बारे  में
 देना  जायज  नहीं  है  |

 स्टूडेंट्स  की  और  स्टाफ  की  शिकायतें  मेरे
 पास  आई  हैं  |  एग्रीकल्चरल  रिसर्च  फील्ड  में  जो
 साइंटिस्ट  काम  करते  हैं,  उनको  में  सब  से  बड़ा
 साइंटिस्ट  समझता  हूं,  एक  ऐसा  साइंटिस्ट  सम-
 पता  हूँ  एटम  बम  बनाने  वाले  से  भी  बड़ा  है  |
 उस  साइंटिस्ट  की  बदौलत  ही  हम  अपने  पैरों
 पर  खड़  हो  सके  हैं,  और  बाहर  से  अनाज  कम
 मांग  रहे  हैं।  उनकी  वजह  से  ही  वरायटी
 बढ़ी  हैं,  मल्टीपल  क्रॉपिंग  हम  कर  सके  हैं,  अच्छे
 बीज  पैदा  कर  सके  हैं।  सब  से  ज्यादा  कैम्स्ट्री-

 ट्यूशन  इन  लोगों  का  है।  इनको  मैं  सलाम
 बोलता  हूँ  ।  दिन  रात  एक  करके  ये  लोग  काम

 करते  हैं।  एक  एक  पोधे  के  पीछे  ये  छः  छः  साल

 तक  लगे  रहते  हैं  1 जिस  तरह  लगन  से  किसान
 अपनी  खेती  करता  है  उसी  तरह  से  ये  लोग
 रिसच  के  फील्ड  में  लगन  से  काम  करते  हैं।  ये

 लोग  गेहूं,  बाजरे,  ज्वार  के  पौधों  कों  लेकर  उस
 के  पास  बैठे  रहते  हैं।

 मुझे  शिकायत  है  कि  ऐसी  डेडिकेटेड  सर्विस'
 करने  वालों  की  तलवारें  कम  हैं।  मैं  चाहूंगा  कि
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 इन  साइंटिस्ट्स  को  दूसरे  साइंटिस्ट्स  के  चुका-
 बले  में  कम  तन्ख्वाह  न  दी  जाये  ।  -

 मैं  यह  भी  चाहूंगा  कि  पंजाब  शौर  हरियाणा
 के  स्टूडेंट्स  की  जो  जायज  मांगें  हैं,  वे  वहाँ  के
 चीफ़  मिनिस्टर्स  को  कनवे  कर  दी  जायें  शौर  इस
 बात  की  कोशिश  की  जाये  कि  उनको  जल्द  से
 जल्द  पूरा  कर  दिया  जाये  |

 में  इस  बात  से  इत्तिफ़ाक  करता  हूं  कि  जब
 यूनिवर्सिटी  को  दो  हिस्सों  में  बाँटा  जा  रहा  है,
 तो  साथ  साथ  हिमाचल  प्रदेश  के  लिये  भी  एक
 एग्रीकल्चरल  यूनिवर्सिटी  कायम  कर  दी  जाती  ।
 मैं  महसूस  करता  हूं  कि  अगर  रेशों  के  बेसिस
 पर  हरियाणा  के  साथ  हिमाचल  प्रदेश  को  भी
 उसका  हिस्सा  दे  दिया  जाता  बौर  वहाँ  भी  एक
 यूनिवर्सिटी  बना  दी  जाती,  तो  अच्छा  होता  ।
 लेकिन  मैं  समझता  हूं  कि  इस  में  भंगड़े  की  बात

 नहीं  है।  मिनिस्टर  साहब  जब  भी  इस  के  लिये.
 कोई  तजवीज़  लायेंगे,  यह  हाउस  उस  के,  मंजूर
 करेगा  ।

 यह  बिल्ल  लाकर  हरियाणा  की  दिली

 ख्वाहिश  को  पूरा  किया  गया  है।  इसलिये  मैं

 मिनिस्टर  साहब  का  शुक्रिया  अदा  करता  हूं  बौर

 इस  बिल  की  पुरजोर  ताईद  करता  हूं

 श्री  इसहाक  सम्भली  (अ्रमरोहा)  :  स्पीकर

 साहब,  हरियाणा  भें  यूनिवर्सिटी  कायम  करने  का
 फैसला  तो  पहले  ही  हो  'का  था।  अब  उसके

 लिये  यह  जो  बिल  कराया  है,  भें  उसका  स्वागत
 करता  हूं  ।  लेकिन,  जैसा  कि  दूसरे  मेम्बरान  ने

 कहा  है,  क्‍या  ही  अच्छा  होता,  अगर  हरियाणा
 के  साथ  साथ  हिमाचल  प्रदेश  में  भी  एक  यूनि-
 वर्जिनी  कायम  करने  का  प्राविजेन  इस  बिल  में

 रख  दिया  जाता  ।

 राज  हर  एक  स्टेट  में  एग्रीकल्चरल  यूनि-
 वर्जिनी  की  जरूरत  है,  क्योंकि  हमारा  मुल्क  एक
 खेती  का  मुल्क  है।  खास  तौर  पर  जिन  सूबे  में

 लेती  का  ज्यादा  जोश  है  भौर  जहां  के  लोगों  का

 मेन  प्रोफ़ेशन  खेती  है,  वहाँ  पर  एग्रीकल्चरल
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 [श्री  इसहाक  सभी]
 यूनिवर्सिटी  जरूर  कायम  की  जानी  चाहिए।
 गवर्नमेंट  ने  कभी  तक  इस  बारे  में  कोताही  की

 है  कौर  वह  कोताही  इस  वक्‍त  भी  नजर  प्रा

 रही  है  कि  इस  बिल  में  हिमाचल  प्रदेश  को
 नजर  भप्रन्दाज  कर  दिया  गया  है।  हमारा  यह
 भी  एक  तरीका  हो  गया  है  कि  बार-बार  लेजि-
 सेशन  किया  जाये,  बार  बार  बिल  पास  किये
 जायें  कौर  कानून  बनाये  जायें।  नतीजा  यह  है
 कि  हमारे  यहाँ  कानूनों  की  तादाद  बहुत  ज्यादा
 बढ़  गई  है,  जब  कि  एक-साथ  कदम  उठा  कर
 उस  को  कम  किया  जा  सकता  है

 मुझे  यह  देख  कर  ताज्जुब  हुआ  कि  हालांकि
 हालात  इतने  बदल  गये  हैं  कौर  इतने  नये  तकाज़े
 पैदा  हो  गये  हैं,  लेकिन  इस  बिल  में  वही  पुराने
 तौर-तरीके  भ्र पना ये  गये  हैं,  बल्कि  शायद  उनसे
 भी  पीछे  रह  कर  इस  बिल  को  बनाने  की
 कोविद  की  गई  है।  इस  बिल  में  रिप्रेज्ेन्टेशन
 का  जो  भ्रन्दाज  रखा  गया  है,  उससे  मालूम  होता
 है  कि  कुछ  सरमायादारों  और  इंडस्ट्रियलिस्ट्स
 को  खुश  करने  भौंर  उन  से  पैसा  लेने  की  कोशिश
 की  गई  है  जैसा  कि  श्री  रणधीर  सिंह  ते  कहा
 है,  राज  जिस  तबके  में  बहुत  मायूसी  कौर  बेचैनी
 है,  उसको  मुतमईन  करने  की  कोशिका  नहीं  की
 है  |  जहां  तक  विद्यार्थी  भाइयों  का  ताल्लुक  है,
 यह  ठीक  है  कि  उन  में  कुछ  गलतियां  हैं,  लेकिन
 राज  हालत  यह  है  कि  उनके  लिये  यह  मुमकिन
 नहीं  है  कि  वे  अपनी  बात  पूरी  तरह  से  अपनी
 इंस्टीट्यूजडन्ज  को  सुना  सके  कौर  उन  में  झपना
 रि प्रेजेन्टेशन  कर  सके  ।  में  समझता  हूं  कि सरकार
 का  नये  तकाजों  को  समझ  लेता  चाहिए  शौर
 इंडस्ट्रियलिस्ट्स  की  भरमार  करने  के  बजाये
 स्टूडेंट टूट,  टीचर्स  कौर  एम्पलाईज  को  नुमाइंदगी
 देनी  चाहिये  |

 अगर  नहीं  दी  जायगी,  भ्रस्त्यार  है  गवर्नमेंट
 को  न  दे,  लेकिन  मुझे  डर  है  इस  के  नतीजे
 शायद  बहुत  अच्छे  न  निकले  -  नये  तकाजे  का
 समभना  चाहिये  7  हालात  को  महसूस  करना
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 चाहिये  तभी  हम  अपने  इंस्टीट्यूशन  को  बेहतर
 तौर  पर  कारामद  बना  सकते  हैं।  एक  चीज
 कौर  बहुत  जरूरी  है  कि  हरियाणा  एक  बहुत  ही
 इंपाटेंट  खेती  का  प्रदेश  है  7  हरियाणा  की  खेती
 पर  दौर  खेती  की  तरक्की  पर  हमें  फल है  ।
 जरूरत  है  इस  बात  की  कि  खेती  की  तरक्की  को
 इस  यूनिवर्सिटी  के  जरिये  और  बढ़ाया  जाय  |

 बड़े  पैमाने  पर  झाला  किस्म  के  रिसर्च  का

 इंतजाम  किया  जाय  |  क्‍या  वजह  है  कि  राज

 हम  देखते  हैं  कि  यहां  पर  पूसा  इंस्टीट्यूट  के
 पास  पंजाब  के  किसान,  यू०  पी०  के  किसान
 और  दूसरी  जगहों  के  किसान  दौड़कर  जाते  हैं,

 यहाँ  से  बीज  लेते  हैं।  लेकिन  में  समझता  हूं  कि

 झगर  हरयाने  के  अन्दर  इतनी  बेहतर,  इतनी
 उम्दा  किस्म  की  रिसर्च  की  जाय  तो  वहां  की

 स्वागत,  वहां  की  फिजा  को  देखते  हुए  यकीनन

 वहां  गेहूं,  चावल  और  काटन  के  बारे  में  दौर

 जैसा  चौधरी  रणधीर  सिंह  ने  कहा  हरियाना  के

 जानवरों  के  बारे  में  बहुत  कुछ  तरक्की  का  काम

 किया  जा  सकता  है  1  मैं  समझता  हूं  कि  काफी

 अच्छा  काम  किया  जा  सकता  है  और  किसानों
 को  इससे  बेनियाज  किया  जा  सकता  है  कि  वह

 यहां  आएं  ।  आज  यह  बहुत  तकलीफ  की  चीज

 है  कि  सरकार  न  जाने  क्‍यों  हर  चीज  को

 सैट्लाइज  करने  की  कोशिश  करती  है  ।  यह  ठीक

 है  अच्छे  अच्छे  'रिसने  इंस्टीट्यूट्स  यहां  पर  होने

 चाहिये,  लेकिन  ऐसी  स्टेट्स  में  जो  कि  खास  तौर
 से  खेती  की  स्टेट  हैं  वहां  पर  पूसा  से  भी  बेहतर

 इंस्टीट्यूट  क्‍यों  नहीं  कायम  की  जातीं  ?  वह  वहां
 पर  बेहतर  तरीके  से  कार्य  क्र  सकती  हैं।  मेरे

 भाई  शैर  सिंह  ने  ताईद  तो  की  लेकिन  मुझे  छुबा
 है  कि  वह  अपने  पास  बैठे  हुए  श्री  अन्ना  साहिब
 शिन्दे  को  भी  मना  सकेंगे  या  नहीं  |  जरूरत  इस
 बात  की  है  कि  वह  इस  बात  के  लिये  असेंसमेंट
 लायें  और  मंजूर  कराएं  कि  रिसर्च  का  इंतजाम
 इतना  अच्छा  होना  चाहिये  कि  हरियाणा  के
 किसान  को  हरियाणा  के  बाहर  डेविड  सीड्स
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 के  लिये  जाने  की  जरूरत  न  पड़े  ।  वह  वहीं  रह
 कर  बेहतर  से  बेहतर  चीज  पा  सके  t

 आखिर  मैं  यह  और  अर्ज  करूगा  कि

 हरियाणा  और  पंजाब  की  बदकिस्मती  है,  हम

 हिन्दुस्तान  और  हिन्दुस्तान  के  कितने  ही  सूबों
 की  तकसीम  देख  चुके  हैं।  बहुत  दुख  के  साथ
 उसको  याद  करना  पड़ता  है।  और  तो  तकसीम
 मेरी  समय  में  आ  सकता  है  60  पु  40  लेकिन
 लाइब्रेरी री  की  तकसीम  मेरी  समझ  में  नहीं  आती

 है  |  मैंने  अपने  भाई  श्री  'रणबीर  सिंह  से  भी

 कहा  कि  लाइब्रेरी  की  तकसीम  मेरी  समभ  में

 नहीं  आती  ।  मैं  यह  समझता  हूं  कि  गवर्नमेंट  का

 चाहिये  कि  लुधियाना  यूनिवर्सिटी  की  लाइब्रेरी
 को  उसी  तरह  से  रखे  और  हरियाणा  को  काफी
 रकम  दे  जिससे  कि  वह  अपनी  नई  लाहिरी

 खुद  कायम  कर  सकें  और  वहां  की  लाइब्रेरी  का

 तकसीम  न  होना  पड़े  ।  तकसीम  बसे  तो  बहुत
 ही  आसान  हेल  मान  लिया  गया  है।  भाई

 रणधीर  सिंह  शायद  बुरा  न  मानें,  अभी  वह  कह
 भी  रहे  थ  कि  चंडीगढ़  उधर  चला  गया,  हमारी
 पार्टी  ने  ताईद  की,  क्‍या  हर  चीज  उधर  चली
 जायगी  ?  सवाल  इस  चीज  का  नहीं  है।  सवाल
 इस  बात  का  है  कि  कैसे  किसी  इंस्टीट्यूशन  को
 बेहतर  ढंग  से  चलाया  जा  सकता  है  ?  मैं  समझता
 हैँ  कि  यूनिवर्सिटी  को  सब  से  ज्यादा  किसी  चीज
 जरूरत  होती  है  विद्याथियों  और  टीचरों  के  बाद
 तो  वह  होती  है  अच्छी  लाइब्रेरी  की  ।  लाइब्रेरी
 को  तकसीम  करना  न  इस  यूनिवर्सिटी  की  कोई
 खिदमत  करना  होगा  न  उस  यूनिवर्सिटी  का

 नुकसान  पूरा  करना  होगा  |  इसलिए  जरूरत  इस
 बात  की  है  कि  इस  चीज  पर  गौर  किया  जाय  ।
 जो  एसेट्स  तकसीम  करने  की  बात  है  60  टु
 40  उसमें  अगर  लाइटर री  आती  है  तो  इस  बारे
 में  मेरी  दरख्वास्त  है  कि  फिर  गौर  किया  जाय  t
 लाइन्स री  हमारा  कीमती  खजाना  होता  है।  वह
 कोई  ऐसी  चीज  नही  है  कि  चार  किताब  इधर
 और  तीन  किताब  उधर,  ऐसी  चीज  नहीं  है  1
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 में  समझता  हूं  कि  सेंटर  की  हमदर्दी  इसलिये  भी
 हराने  के  साथ  होनी  चाहिये  क्योंकि  बह  गल्ले
 के  मामले  में  हिन्दुस्तान  को  बहुत  ऊँचा  उठा
 सकता  है  |  में  उम्मीद  करता  हूं  कि  इस  यूनि-
 सिटी  को  इस  बिल  के  जरिये  इतना  बेहतर
 बनाने  की  कोशिश  की  जायगी  ।

 मेम्बरों  ने  जो  सुझाव  दिये  हैं  और  आपकी

 राय  मे
 जो  अच्छी  चीजें  यहां  पर  सामने  आई  हैं,

 में  उम्मीद  करता  हूं  कि  आप  उनको  असेंसमेंट
 की  शक्ल  में  यहां  पर  लायेंगे  और  हरियाणा
 यूनिवर्सिटी  को  खेती  करने  वाले  सूत्रों  के  लिये
 एक  आइडियल  यूनिवर्सिटी  बनायेंगे  ।
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 SHRI  SRINIBAS  MISRA  (Cuttack)  :
 Mr.  Speaker.  although  there  is  enough
 reason  to  welcome  this  Bill,  because  it
 satisfies  the  needs  and  aspirations  of  the
 people  of  Haryana  to  have  a  separate  agri-
 cultural  university  of  their  own,  it  is
 Tegrettable  that  this  Bill  only  reproduces  the
 pattern  of  other  University  Acts  in  the
 country  and  suffera  from  all  those  defects,
 perhaps  in  a  worse  form.

 As  I  stated  previously,  this  should  have
 been  a  comprehensive  Bill  so  that  it  can
 cover  Himachal  Pradesh  also  so  that  by
 simple  adoption  of  a  resolution  or  by  simple
 extension  Himachal  Pradesh  could  have  one
 agricultural  university  at  Palanpur.  But
 that  has  not  been  done.  It  has  only  been
 prescribed  that  the  Palanpur  research  insti-
 tute  and  attached  institutions  will  go  to
 Himachal  Pradesh  in  case  Himachal  Pradesh
 constitutes  a  university.  That  could  have
 been  a  constituted  in  this  Bill  itself,  but  it
 was  not  done.

 Sir,  ]  hope  you  will  agree  with  me  that
 this  Government  is  accustomed  to  being
 justled  about.  If  it  is  pushed  about  suffi-
 ciently.  it  would  concede  to  the  demand,

 SHRI  ANNASAHIB  SHINDE:  There
 is  no  lack  of  pushing.

 SHRI  SRINIBAS  MISRA:  If  you
 eeme  forwerd  with  such  a  preposal  of  your
 own  even  before  pushing,  then  there  will’  be-
 no  pushing.  It  appears  that  some  people  at
 the  top  level  think  that  there  must  be
 sufficient  agitetion  to  make  them  work.  Per-
 haps,  they  are  waiting  for  the  Himachal!
 Pradesh  people  to  come  forward  and  push
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 with  gusto  so  that  they  could  pass  another
 Act  to  constitute  a  university  there.

 Statutory  Resolution  and  CHAITRA  7,  3892  (SAKA)  Haryana  and  Punjab  206
 Agr.  Universities

 Deans  or  Principals  by  virtue  of  their  offices,
 Secretaries,  Directors—all  of  them—are
 represented  but  not  the  teachers.  Are  the Although  this  is  a  welcome  re,  it

 suffers  from  so  many  defects  They  could
 have  removed  some  of  the  defects  very  easily.
 For  example,  they  could  have  very  easily
 repealed  the  Punjab  Agricultural  University
 Act  so  far  as  Haryana  is  concerned  and  the
 old  University  Act  in  Punjab  could  have
 continued.  Ido  not  understand  why  this
 university  should  be  dissolved.  The  Bill
 starts  by  saying  that  the  Punjab  Agricultural
 University  shall  be  dissolved.  Why  should
 it  be  dissolved  7  It  is  an  old  University
 and  it  is  continuing  and  it  should  continue.
 Only  a  portion  has  gone  to  Haryana.  It
 Passes  my  comprehension  why  this  process
 was  adopted.  Why  should  it  be  dissolved
 when  the  University  continues,

 Then  if  you  dissolve  the  old  university
 will  the  new  university  be  sesponsible  for
 the  actions  of  the  old  university?  There
 are  sO  many  inconsistencies  in  the  Bill
 itself.  Clauses  3  and  4  of  the  Bill  are
 inconsistent,  They  cannot  be  consistent.
 You  say  that  the  existing  university  will  be
 the  Punjab  University.  Then  how  do  you
 say  that  it  is  dissolved  ?

 Then,  have  you  done  anythinz  to
 improve  the  pattern  of  the  university  ?  No,
 the  pattern  has  not  been  improved.  The
 so-called  autonomy  of  the  university  has
 been  negatived  here.  Everybody  is  an
 official  dominated  by  the  government  and
 the  final  authority  is  the  government.  Thanks
 to  the  advice  of  the  Haryana  Government,
 industrialists  will  also  be  represented  in  the
 Board.  The  businessmen  will  also  be  there.
 What  have  they  got  to  do  with  education  ?
 Only  agriculture.  education,  veterinary  and
 medicine  are  the  subject-matters  of  the
 agricultural  university.

 Where  do  businessmen  and  industrialists
 come  in’?  It  is  simply  preposterous  that
 in  970  when  students  are  clamouring  for
 representation  on  university  bodies,  indus-
 trialists  and  businessmen  are  being  brought
 in  and  students  are  again  kept  out.  This
 is  an  other  instance  of  how  the  authorities
 here  want  more  jostling.  Everyday  they
 are  being  jostled  by  students.  What  was
 the  harm  if  they  conceded  this  demand  in
 this  Bill  itself  in  970  7

 79.00  brs.

 Then,  teachers  also  are  pot  represented.

 deans  the  sole  teachers  of  univorsities  ?
 It  is  an  agricultural  university  and  persons
 who  are  experienced  and  who  really  are
 running  the  university  should  be  there  ;
 their  representatives  should  be  there.  Instead
 of  that  the  old  pattern  of  Governor  being
 the  Chancellor  and  the  Vice-Chancellor  to
 be  nominated  by  him  is  followed  ;  that  is,
 they  believe  that  it  should  be  of  the  same
 pattern  as  other  universities.  The  hon.
 Minister  would  reap  the  same  fruit  ax  we
 are  reaping  in  other  universities,  for
 example,  in  Banaras  Hindu  University  God
 forbid  if  he  believes  in  it  that  such  thi-gs
 should  happen  in  an  agricultural  university.
 If  it  is  closed,  that  is  the  end  of  research
 and  agricultural  education  for  some  time,
 again  to  be  repeated  after  one  year.

 There  are  certain  provisions  which
 should  not  have  found  a  place  in  it;  they
 are  perhaps  imported  for  some  alterior
 purposes,  My  first  objection  is  to  the  use
 of  the  word  “corresponding"  which  has
 been  made  so  very  familiar  in  the  Banking
 Bill  where  we  had  the  terms  “bank"  and
 “corresponding  bank’.  Perhaps  the  draft-
 man  was  somehow  thinking  of  that  when  he
 drafted  this  by  using  the  word  “correspond-
 ing’.  It  would  have  been  better  to  clarify
 by  saying  “Punjab  Agricultural  University”
 and  “Haryana  Agricultural  University".
 What  is  the  use  of  this  word  “correspond-
 ing  university”  ?  Corresponding  to  what  ?

 SHRI  RANDHIR  SINGH:  Corres-
 ponding  to  each  other.

 SHRI  SRINIBAS  MISRA:  Why
 should  you  not  use  two  words?  You  have
 provided  separately  for  the  constitution  of
 the  Board  of  Haryana  and  Punjab  You
 have  used  the  word  “corresponding  to
 create  confusion  worse  confounded.

 Then,  unoecessarily  you  have  tried  to
 hit  at  servants  who  are  serving  the  univer.
 sity  by  saying  that  when  they  are  transferred
 from  Punjab  to  Haryana  they  will  not  claim
 any  compensation.  If  they  are  entitled  to
 compensation  why  should  they  not  claim  it  ?
 Why  should  you  deprive  them  of  it?  What
 was  the  use  of  incorporating  such  a  provi-
 sion  in  the  Bill  iteelf  7

 Then,  regarding  disputes  that  will  arise,
 only  the  word  dispute  is  used.  Dispute
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 (Shri  Srinibas  Misra)
 between  whom  and  whom?  If  the  dispute
 is  between  Punjab  and  Haryana  Universi-
 ties,  of  course,  the  Vice-Chancellors  sit  down
 to  decide.  If  the  dispute  is  betweem  out-
 siders  and  some  university,  these  two  Vice-
 Chancellor  should  decide  the  matter  together
 and  if  they  differ,  the  Central  Government
 will  decide,  What  of  the  courts  of  law  ?
 If  there  is  any  dispute  regarding  a  contract
 or  some  other  matter,  students’  status,  dis-
 crimination  against  students,  will  both  the
 Vice-Chancellors  sit  together  and  decide  and
 will  the  right  to  approach  courts  of  law  be
 taken  away  7

 Barring  these  defects,  of  course,  the
 Measure  is  welcome.  Let  us  hope  that  these
 two  univerities  will  prosper  side  by  side  and
 will  give  a  lead  to  the  country.

 MR.  SPEAKER:  The  Business  Advi-
 sory  Committee  had  the  intention  in  view
 that  the  agenda  that  we  keep  for  today,
 specially  this  Bill,  should  be  passed  today  ;
 otherwise,  it  will  be  very  difficult.

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour):  We  can  pass  this  Bill  today.

 SHRI  SRINIBAS  MISRA:  Let  us
 continue  to  sit  for  some  time  more.

 SHRI  NARENDRA  SINGH  MAHIDA
 (Anand):  Mr.  Speaker,  Sir,  I  welcome  this
 Bill,  We  have  also  agricultural  schools

 aod  colleges  in  Gujarat  and  a  university  is
 under  formation.  I  am  an  _  agriculturist
 myself.  I  personally  feel  that  all  these
 universities  are  far  away  from  realism.

 The  local  farmers  have  nothing  to  do
 with  these  agricultural  universities,  These
 universities  are  white  collar  institutions.
 I  want  to  bring  Po  the  notice  of  the
 hon.  Minister  that  this  attitude,  that
 those  who  do  not  spoil  their  hands,  keep
 them  cjean,  are  censidered  high-born  or
 people  of  higher  status  and  that  those  work
 and  spoil  their  hands,  whether  in  the  field,
 or  in  the  factories  are  of  a  lower  status
 should  go  away  fiom  this  country,  It
 should  have  gone  away  long  ago,  20  years
 ago.  But  we  ore  still  far  away  from  the
 reality.  That  is  why  I  want  to  express  my
 opinoin  that  agriculture  which  is  the  only
 main  industry  in  this  country  is  most
 neglected.
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 The  urban  people  are  not  agriculture-
 minded.  The  importance  is  given  to  busi-
 ness  houses;  the  importance  is  given  to
 industrialist.  An  agriculturist  is  neglected
 in  this  country.  Unless  we  take  up  this
 problem  with  national  outlook  and  give  all
 the  upliftment  to  agriculture,  this  country
 will  not  progress  irrespective  of  the  fact
 whether  you  have  big  Bokaro  Plant  or  other
 steel  plants.

 Agriculture  is  still  in  in  fact  stage  in
 India;  rural  India  is  neglected.  These
 universities  are  merely  urban  institutions,
 They  have  nothing  much  to  do  with  the
 tural  areas.  ‘You  will  hardly  seo  an  ugri-
 cultural  university  which  is  connected  with
 rural  areas  where  rural  people  can  go  and
 ask  opinions  how  to  improve  the  seed,  how
 to  improve  the  yield,  ete,

 With  these  words  of  caution,  I  support
 the  Bill  and  I  would  like  to  tell  the  hon.
 Minister,  have  these  institutions  by  all
 means  but  make  them  realistic  and  connect-
 ed  with  rural  India,

 SHRI  JYOTIRMOY  BASU  :  Mr,
 Speaker,  Sir,  since  the  planning  in
 this  country  had  been  designed  by
 foreigners,  I  am  not  surprised  to  see  the
 outcome  of  this  country  and  the  outcome
 of  this  Government.

 Agriculture  has  been  neglected  through-
 out  this  country  and  my  State  is  the  most
 backward  one.  Take  the  average  annual
 tate  of  growth  in  percentage  terms  between
 ‘1952-53,  and  96465  and  the  figures  for
 tice,  are:  All-India—3.8;  Punjab—8.68
 and  West  Bengal—I.38.  Now,  in  regard  to
 per  acre  rate  of  growth

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAITAH):
 On  a  point  of  information.  Is  he  talking
 of  agricultural  intelligence  growth  or  agri-
 cultural  production  growth  7

 SHRI  JYOTIRMOY  BASU:  Both.
 Let  the  people  know  how  brilliant  your
 performance  has  been  during  the  last  20
 years.  The  Annual  growth  of  per  acre  yield
 between  1952-53  and  1964-65  is:  All-India
 —.68  :  Gujarat—4.43  and  West  Bengal— 4.4,
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 Then,  about  the  institution  of  financing,
 of  the  total  amount  of  Rs.  24.27  crores,
 Maharashtra  has  given...  fnaterruptions)
 I  am  trying  say  about  the  growth  of  agri
 culture,  That  is  very  important

 SHRI  ANNASAHIB  SHINDE:  The
 demands  of  the  Ministry  of  Food  and
 Agriculture  are  coming  up  for  discussion
 later.

 SHRI  JYOTIRMOY  BASU:  Please
 don’t  try  to  take  cover  under  that,  Your
 performance  is  fur  from  acceptable.  The
 whole  country  has  been  enslaved  in  the  hands
 of  others  because  of  the  neglect  of  agricul-
 ture.  You  have  been  perpetually  importing
 your  essential  foodgrains  and  billions  of
 rupees  have  been  deposited  in  this  conntry
 by  the  Yankees  and  that  money  is  being  used
 against  you.  Now,  vou  are  stepping  into
 their  trap  for  the  importation  of  cotton.
 They  are  doing  cultivation  in  South  Korea
 (Interruptions

 MR.  SPEAKER:  Mr.  Jyotirmoy  Basu,
 you  please  reserve  these  remarks  for  the
 demands  of  the  Ministry  when  they  come
 up.

 SHRI  JYOTIRMOY  BASU:  I  would
 say,  instead  of  concentrating  more  on  these

 ,  Government  agricultural  universities,  by
 encouraging  bureaucrats  and  stooges,  if  you
 try  to  take  students’  representation  and

 j  teachers’  representation  and  dovote  more  of
 [your  time  and  energy  on  rural  research,  seed

 development  and  its  distribution,  etc.,  you
 “would  have  done  a  good  service  to
 tthe  people  of  that  area.  You  have
 {wanted  to  deprive  the  Jabour.  That
 fishows  your  attitude,  your  much-professed

 ,  socialism.  You  want  to  deprive  the
 labour  that  has  come  from  Punjab  and  other

 |  places.  You  do  not  want  to  take  any
 ,  demand  for  compensation  however  fair  and

 proper  it  may  be.  What  is  this  attitude  7
 What  about  those  children  of  real  kisans
 and  landless  labour  —those  who  really  work
 on  the  land?  What  about  educating  and

 4  teaching  .them  in  the  art  of  modern  scientific
 agriculture  ?  What  are  sou  going  to  do
 about  the  employment  of  those  agriculture
 graduates--whatever  vou  may  call  them

 “after  their  completion  of  education?  To-
 ‘day  you  have  got  about  70,000  engineers  in
 India  who  are  oa  the  edge  of  their  patience,
 They  have  lost  ail  confidence  in  you.  Un-
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 go  ina  big  way  from  minor  irrigation  to
 tapping  of  sub-soil  water,  this  production
 of  agriculture  graduates  is  not  going  to  help
 yon.  I  want  to  say  that  this  whould  have
 been  a  very  welcome  thing  if  the  Govern-
 ment  had  squarely  faced  the  problem  today
 and  after-wards.  Unless  they  do  that,  they
 will  bs  indulging  in  bigger  chaos,  more
 frustration  and  more  desperation.

 क्रि  शिव  चन  का  :  अध्यक्ष  महोदय...

 MR.  SPEAKER:  May  I  know  under
 what  unless  you  cam  speak  for  a  secund
 time  7

 श्री शिव  चल  का:  मैं  सर्कलेशन  पर
 बोला  था।  कंसीडरेशन  के  लिये  नहीं  बोला
 था।

 अध्यक्ष  महोदय  :  ऐसा  नहीं  होता,  बाप
 र्ल्स  को  पढ़िये,  उसके  बाद  कुछ  कहिये  t

 श्री  शिव  जख  का  :  र्ल्स  है  कि  सेकेण्ड
 रीडिंग  पर  कोई  भी  बोल  सकता  है।  मैं  सिर्फ
 सर्कुलेशन  के  लिये  बोला  था  |

 MR,  SPEAKER:  No,  No.  You  had
 your  say.  This  is  not  second  reading.  You
 had  your  say  in  the  first  reading,

 क्रि  शिव  चना  का:  भय  महोदय,
 वह  ठीक  नहीं  होगा।  मैं  सिर्फ  सर्कुलेशन  पर
 उस  समय  बोला  था  |

 MR.  SPEAKER:  I  am  not  golng  to
 allow  you.  I  am  not  going  to  set  up  a
 precedent  like  this.

 aft  शिव  द... ह  का:

 मुताबिक  चलिये  |

 झब् यक  महोदय:  मैं झापकों  बतला  रहा
 हैं  कि  नियम  आपको  इजाजत  नहीं  देते  1  भ्रमर
 बहू  इजाजत  दें  तो  मुझ  को  कया  ऐतराज  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE);  I  am  thankful  to  the  hon,

 am  नियम  के
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 (Shri  Annasahib  Shinde]
 Members  for  expressing  their  genera]  support
 for  this  Bill.  Naturally  hon,  Members
 have  made  a  number  of  suggestions  while
 making  observations  on  the  various.
 provisions  of  the  Bill.  I  appreciate
 them  because  hon.  Members  expect  that
 these  agricultural  universities  should  be  a
 very  effective  instrument  in  development  of
 agricultural  research,  education,  etc.  Many
 of  these  suggestions  are  welcome  suggestions.
 They  will  be  useful  for  us  and  also  for  the
 Indian  Council  of  Agricultural  Research  in
 their  day  to  day  administration  and  formu-
 lating  the  policy.

 Shri  Hemraj  and  Misraji  and  others
 raised  a  point  as  to  what  is  likely  to  happen
 in  regard  to  Himichal  Pradesh  because  an
 Agricultural  University  will  be  coming  in
 Haryana,  but  what  about  Himachal  Pradesh  ?
 I  think,  if  the  hon  Members  carefully  go
 through  the  provisions  of  the  Bill,  they  will
 find  that  Government  in  principle  have
 considered  this  position  that  in  due  course
 Himachal  Pradesh  Agricultural  University
 will  come  up.  The  question  is  :  why  it  has
 not  been  done  immediately.  The  difficulty
 is  that  as  is  known  Himachal  Pradesh  is
 relatively  a  smaller  State.  That  is  why  it
 is  a  Union  Territory  and  when  an  Agricul-
 tural  University  is  to  be  established,  it  is
 sustained  not  only  by  the  central  assistance
 but  the  State  Government  has  also  to  put
 in  its  own  resources.  The  budget  resources
 of  the  Himachal  Pradesh  Government,
 naturally  being  limited,  they  will  have  some
 difficulty.  Wehave  brought  this  to  their
 notice  and  at  the  same  time,  we  have  con-
 veyed  to  them  that  as  far  as  the  Govern-
 ment  of  India  is  concerned,  as  far  as
 my  Ministry  is  concerned,  as  far  as  ICAR
 is  concerned,  we  will  have  have  no  objection
 in  separating  and  bringing  Palampur  Campus
 completely  under  the  jurisdiction  of  the
 University  which  may  be  formed  in
 Himachal  Pradesh.  Now  98  to  the  point
 that  Himachal!  Pradesh  should  have  one
 agricultural  university,  one  academic  univer-
 sity—these  are  matters  wnich  have  to  be
 considered  in  detail  in  consultation  with  the
 Himachal  Pradesh  Government.  As  far  as
 the  principle  is  concerned,  there  should  not
 be  any  difficulty  and  if  any  hon.  Member  has
 any  doubt  in  this  matter,  1  wish  it  should
 not  be  there,

 SHRI  SHRI  CHAND  GOYAL:  Have
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 you  consulted  the  Himachal  Pradesh
 Government  ?

 SHRI  ANNASAHIB  SHINDE:
 are  in  consultation  with  them.

 During  the  course  of  the  discussion  a
 very  important  suggestion  has  come  out—
 that  is—associating  students  with  the  Boards
 of  the  Universities.  I  very  much  appreciate
 and  consider  that  particularly  association
 of  students  with  the  academic  institutions,
 especially  universities,  is  absolutely  essential.
 My  difficulty  comes  because  many  of  the
 provisions  of  this  Bill  were  drafted  in  consul-
 tation  with  the  respective  State  Governments.
 For  instance,  there  is  a  provision  as  to  how
 the  Board  of  Haryana  University  should  be
 constituted,  We  have  taken  the  advice  of
 the  Haryana  Government,  Naturally,  on
 whatever  advice  they  have  given  us,  we  have
 drafted  the  provisions  of  the  Bill  on  those
 lines.  Similarly,  in  the  case  of  Punjab,  on
 the  basis  of  the  advice  given  to  us  by  the
 Punjab  Government  we  have  drafted  the
 provisions.  Why  have  we  done  this  ?
 There  are  certain  sound  reasons  for  this.
 Had  it  not  been  the  case  of  bifurcation  of
 the  University,  naturally  this  subject
 would  have  been  completely  within  the
 jurisdiction  of  the  State  Government.
 Therefore,  we  have  given  the  highest  impor-
 tance  to  the  desire  of  the  State  Government.
 May  I  inform  the  House  that  as  fas  as  this
 matter  of  associating  the  students  with  these
 bodies  is  concerned,  I  would  say  that  the
 ICAR  will  take  it  up  with  the  State,  |  my-
 self  will  takk  it  up  with  the  State  Govern-
 ments  and  ICAR  will  take  it  up  with  all
 the  agricultural  universities  that  students
 must  be  associated  with  these  bodies  because
 it  is  very  necessary.  (/nterrwptions)  I  would
 like  to  say  that  this  aspect  has  not  been
 completely  disregarded.  If  the  hon.  Member
 sees  Sec.  20—Student  welfare.  But  this
 aspect  also  has  been  Jooked  after  to  some
 extent  by  one  of  the  provisions  in  the  Bill.
 But  this  may  not  be  substituted  for  associat-
 ing  students.

 Then it  bas  been  also  said  ss  to  why
 industrial  house  has  been  associated  with  it,
 ]  have  said  that  it  was  on  the  advice  given
 by  the  Haryana  Covernment  that  this  pro-
 vision  is  there.  May  I  appeal  to  the  good
 sense  of  the  House  ?  Take  the  Agricultural
 Engineering  for  instance.  How  can  yoy

 We
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 bifurcate  the  subject  of  agricultural  engineer-
 ing  from  the  actual  production  process  ?
 I  will  say  something  because  I  know  some-
 thing  of  this  subject.  In  this  country  our
 academic  life  is  completely  isolated  from
 practical  life  and  one  of  the  weaknesses  is
 that,  has  been  mentioned  by  Mr,  Mahida,
 the  academic  ccurses  are  not  closely  associat-
 ed  with  practical  lifg.  That  is  the  very
 reason  why  agricultural  univer  ities  have
 been  brought  about  and  our  attempt  has
 been  to  combine  them.  Therefore,  universi-
 ties  are  supposed  to  take  up  not  only
 research,  education  and  extension  and  they
 are  supposed  to  involve  the  farmers  in  this
 process.  That  if  why  the  Pantnagar  Agri-
 cultural  University,  Ludhiana  Agricultural
 University  und  some  other  agricultural
 universities  have  come  so  much  in  the  fore
 front  and  they  have  been  doing  a  good  job.

 Mr.  Jyotirmoy  Basu,  unfortunately,
 always  wants  to  introduce  politics  in  any
 discussion.  He  asked  as  to  what  the  univer-
 sities  have  done.  |  wish  he  goes  into  these
 matters.  I  would  like  him  to  go  through
 some  of  the  literature  as  to  how  the  agri-
 cultural  universities  are  contributing  to  the
 development  of  agriculture.  Recently,  for
 instance,  the  development  of  wheat  and  the
 substantia!  increase  in  wheal  production  has
 come  asa  result  of  the  contribution  made
 by  the  Indian  Council  of  Agricultural
 Research  and  Agricultural  Universities,  We
 should  not  try  to  forget  these  things.

 There  have  been  some  references  to  re-
 search  on  cattle.  ]  quite  agree  that  ina
 University  like  that  of  Haryana  where  the
 cattle  wealth  is  so  much,  more  emphasis
 should  be  lJaid  on  cattle  development.  We
 welcome  it.

 There  were  some  observations  on  broad
 principles  of  how  assests  and  liabilities  have
 been  divided.  I  had  earlier  made  some
 obssevations  on  these.

 SHRI  SHRI  CHAND  GOYAL:  What
 about  Himachal  Pradesh  and  Chandigarh  ?
 He  has  not  allocated  their  share.

 SHRI  ANNASAHIB  SHINDE  :  For  in-
 stance,  in  Punjab  and  Haryana,  the  broad
 principles  are  on  the  basis  of  percentage  of
 population,  number  of  blocks  and  cultivable
 area,  That  is  bow  the  ratio  has  been  fixed
 at  60  to  ay  Similarly  in  the  case  of
 Himachal  Pradesh,  I  can  assure  Shri  Hem
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 Raj  that  the  decision  of  the  Government  will
 not  be  arbitrary  ;  it  will  be  based  on  princi-
 ples  and  Himachal  Pradesh  will  get  due
 justice,

 I  do  not  think  I  need  go  into  further
 details,  This  isa  very  welcome  measure.  I
 am  glad  there  has  been  near  unanimity  on
 this,  though  there  have  been  some  discordant
 note.  Shri  Goyal  unnecessarily  brought  in
 a  resolution  disapproving  the  Ordinance.

 SHRI  SHRI  CHAND  GOYAL:  Has  he
 touched  any  point  which  I  had  raised  ?  He
 was  busy  talking  all  the  time  when  I  was
 speaking.

 SHRI  ANNASAHIB  SHINDE:  I  do
 not  think  there  were  any  relevant  points,

 SHRI  SHRI  CHANT)  GOYAL:  I  will
 raise  them  again.

 SHRI  ANNASAHIB  SHINDE:  Some
 of  these  points  can  be  discussed  on  the
 Demands.  I  do  not  think  the  bifurcation
 should  be  disapproved  or  deprecated.  I
 appeal  to  his  good  sense  and  ask  him  to
 withdraw  his  resolution  so  that  thls  can  be
 passed  with  unanimity.

 SHRI  SHRI  CHAND  GOYAL:  I  am
 rather  sorry  at  the  scant  attention  the
 Minister  has  paid  to  my  points.  Here  also
 he  tried  to  bring  in  politics  and  tried  to
 teply  only  to  the  points  raised  by  members
 of  his  own  party  and  completely  ignored
 mine  though  I  was  not  even  one  per  cent
 irrelevant.  I  had  raised  only  points  which
 had  been  high-lighted  by  an  association  of
 Vice-Chancellors  of  agricultural  universities
 because  on  this  occasion  we  vould  consider
 the  points,  ¢.g..  whether  we  are  not  golng  to
 pay  proper  attention  to  undergraduate  teach-
 ing,  whether  we  are  going  to  bring  about
 uniformity  in  the  courses  of  study  in  the
 grading  system  and  in  attendence  require-
 ments.  But  I  am  sorry  when  I  was  apeaking,
 he  was  talking  to  his  friends  and  hence  was
 not  able  to  reply  to  a  single  point  raised
 by  me,  or  even  to  refer  to  any  of  them.
 Which  point  in  my  speech  does  he  consider
 irrelevant  7

 I  raised  the  following  points.  I  raised
 the  point  of  reducing  the  number  of  exams
 in  each  subject  in  a  tremester  why  are  we
 following  the  tremester  system  in  agricultural
 universities  when  semester  system  is  in  vogue
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 [Shri  Shri  Chand  Goyal]
 in  other  faculties  ?  Then  I  raised  the  point
 of  medium  of  instruction,  as  there  is  a  de-
 mand  that  we  should  change  from  the
 English  medium  to  the  regional  languages.
 I  said  it  is  time  we  made  a  start  with  under-
 gtaduate  teaching  and  prepared  proper
 courses  of  study  to  switchover  to  regional
 languages.  I  had  raised  the  question  of  un-
 employment  of  graduates  coming  out  of
 these  universities  and  suggested  the  establish-
 ment  of  bureaus...

 MR,  SPEAKER  :  May  |  ask.....-

 eft  दिवचन्ता  का  :  अध्यक्ष  महोदय,  बाप
 उनको  बोलने  दीजिए  ।  मैं  इसका  विरोध  करता

 हूँ।  आपको  जो  करना  हो,  वहू  कीजिए  ।
 लेकिन  श्राप  उनको  बोलने  दीजिए।  यह
 क्‍या  है?

 MR.  SPEAKER:  If  he  goes  on  like
 this,  4  will  have  to  warn  him.

 मान नीम  सदस्य  ने  यह  तो  सुना  नहीं  कि
 भें  क्या  कहने  लगा  हैँ  -  वह  हर  बात  में  इन्टर-

 फीयर  करते  है।  मैं  उनको  बाने  करता  हूँ।  में

 यह  बर्दाश्त  नहीं  कर  सकता  हूँ।

 श्री  'शिकस्ता  का:  भाप  को  जो  कुछ
 करना  है,  वह  कीजिए  |

 MR.  SPEAKER:  Please  sit  down.  I
 am  not  going  to  tolerate  it,  I  warn  him  for
 the  last  time.

 SHRI  K.  N.  TIWARY:  He  should  be
 named,

 MR.  SPEAKER:  You  ‘always  inter-
 rupt  the  House,  you  ijntenupt  the  Chair.
 What  is  this  thing  going  on  with  you?  I
 cannot  tolerate  any  more.  यह  तो  चेयर  की
 रूलिंग  में  भी  दखल  देते  हैं  i

 क्रो  दशिवचसा  झा  :  प्रोसीजर  वालों  करना
 चाहिए  |

 MR.  SPEAKER:  Do  you  know  what  I
 was  going  to  say  7
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 SHRI  SHIVA  CHANDRA  JHA:  I  am
 walking  out.

 ‘Shri  Shiva  Chandra  Jha  then  left  the
 House

 MR.  SPEAKER:  The  sooner  you  go
 the  better,  What  type  of  Member  is  he,
 interrupting  the  Chair,  asking  the  Chair  also
 Dot  to  getup?  Ilreally  regret  it.  I  have
 waroed  him  for  the  last  time.

 The  Minister  savs  that  the  points  raised
 by  you  are  not  prevented  by  the  Bill.
 Because  it  does  not  come  in  the  way  of  the
 autonomy  of  the  University,  you  may  kindly
 make  it  clear.

 SHRI  SHRI  CHAND  GOYAL  ;  In  the
 beginning  when  I  was  speaking  I  explained
 why  I  brought  this  motion  of  disapproval.
 The  reason  is  that  this  Bill  is  not  creating
 an  Agricultural  Univer  ity  for  Himachal
 Pradesh.  Otherwise  there  would  have  been
 po  occasion  for  my  motion.  So  far  as  the
 creation  of  an  Agricultura!  University  for
 Haryana  is  concerned,  this  is  certainly  a
 welcome  measure.  This  is  what  I  submitted
 in  the  beginning  and  I  pointed  out  that  in
 the  case  of  Himachal  Pradesh  a  University
 is  not  being  created  because  there  is  politics
 in  it.  The  factual  position  is  that  the  campus
 at  Palampur  is  as  highly  developed  as  the
 campus  at  Hissar,  but  since  the  Chief
 Minister  and  other  important  members  have
 purchased  huge  farms  in  the  Mahasu  area,
 they  are  not  interested  in  developing  that
 centre  into  University  and  they  are  interest-
 ed  in  setting  up  an  Agricultural  College  at
 Solan,  This  is  being  unfair  to  Kangra
 District  and  to  half  of  Himachal  Pradesh
 and  this  is  why  I  made  the  noint  that  the
 Goveroment  of  India  should  have  interfered
 and  seen  that  an  Agricultural  University  was
 set  up  in  Himachal)  Pradesh  also  they  were
 doing  in  Haryana.

 I  raised  points  about  amenities  of  staff,
 e.€,  housing,  medical  facilities,  etc.,  how
 are  these  irrelevant  7?  I  hardly  believe  in
 making  a  point  which  is  not  relevant  to  the
 subject  He  did  not  care  to  touch  even  a
 alngle  point  and  it  is  my  honest  conviction
 that  he  was  not  at  all  paying  any  attention
 to  what  I  was  saying.  He  was  busy  talking.
 I  feel  very  much  about  it,  that  he  has  been
 very  unfair  to  me.  that  he  has  not  touched
 even  a  single  point  of  mine.  Though  I  was
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 the  Mover  of  the  Resolution,  he  referred  to
 points  raised  by  other  Members  only  as  if  I
 did  not  make  any  point.  This  is  not  proper.
 We  expect  that  the  Ministers  should  be  fair
 to  everybody.  They  should  deal  with  the
 points  raised  by  everybody.  They  should  see
 all  Members  with  the  same  eye.  He  did  not
 mention  even  my  name,

 MR  SPEAKER:  He  is  also  justified
 to  a  certain  extent.  I  would  request  Ministers
 to  make  a  note  of  the  points  raised,  Even  if
 some  points  are  very  self-evident  and  need
 not  be  replied  to,  some  sort  of  touching  is
 necessary.

 SHRI  ANNASAHIB  SHINDE:  May  I
 explain?  In  the  beginning  when  I  started
 my  speech,  |  said  that  a  number  of  Mem-
 bers—I  did  not  name  them—had  made  a
 number  of  suggestions  I  said  that  this  was
 because  of  their  anxiety  that  Agricultural
 Universities  should  be  effsctive  instruments
 for  development  of  agriculture,  etc.

 Asfaras  his  basic  polnt  is  concerned,
 namely  the  formation  of  an  Agricultural
 University  for  Himachal  Pradesh,  I  have
 dealt  with  it  in  detail.  There  were  some
 other  details  which,  according  to  me,  were
 not  relevant  How  is  this  Bill  eoncerned
 with  the  medium  of  instruction  for  in-
 stance.

 The  University  are  competent  to  follow
 any  system  ;  we  do  not  come  in  their  way
 because  they  are  autonomous  bodies.  Because
 you  were  pressing  me  that  this  should  be
 finished  as  early  as  possible  and  my  col-
 leagues  were  saying  that  we  should  complete
 the  Bill  as  early  as  possible  and  the  House
 bas  also  been  sitting  fora  long  time  now,
 I  could  not  deal  with  all  the  points.  Shri
 Goyal  should  try  to  appreciate  the  diffi-
 culties  and  not  unnecessarily  misunderstand
 me.

 MR.  SPEAKER  :  I  think  he  is  satisfied
 now.  I  shall  firat  put  the  statutory  resolution
 to  the  vote  of  the  House.  Then,  there  is
 the  amendment  of  Shri  Jha  for  circulation
 of  the  Bill  for  eliciting  public  opinion.  Then
 the  motion  for  consideration  will  be  put  to
 vote,

 MR.  SPEAKER  :  The  questjon  is  :
 “This  House  disapproves  of  the  Har-

 yana  and  Punjeb  Agricultural  Universitics
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 Ordinance,  1970  (Ordinance  No.  |  of
 4970)  promulgated  by  the  President  on
 the  2nd  February.  1970."

 The  Reso'ution  was  negatived,

 MR.  SPEAKER  :  The  question  is  :
 “That  the  Bill  be  circultted  for  the

 purpose  of  eliciting  cpinion  thereon  by
 the  30th  April,  19.0."  ag)

 The  motion  wav  negutive.!,

 MR.  SPEAKER  :  The  question  is  :
 “That  the  Bill  to  provide  for  the

 establish  t  of  two  independent  Agri-
 cultural  U  iversities  in  place  of  the  Pun-
 jab  Agticultural  University  constituted  by
 the  Punjab  Agricultural  University  Act,
 1961  and  for  matters  consequential  on,
 or  connected  with,  the  establishment  of
 these  independent  Agricultural  Universi-
 ties,  b=  taken  into  consideration.”

 The  motion  was  adapted.

 MR.  SPEAKER  :
 2  to  4  now,
 these  clauses,

 T  shall  put  clauses
 There  are  no  amendments  to

 SHRI  HEM  RAJ:  Day  before  yester-
 day,  I  submitted  some  amendments.

 MR.  SPEAKER:  They  came  after  the
 time  fixed  ;  they  came  late.  I  am  sorry.  The
 question  is  :

 “That  clauses  2  to  4  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clauses  2  70  ब  wore  added  to  the  Bill.

 Clause  5—(/  erritoriai  Limits)

 Amendments  made  :
 Page  3,—

 after  line  14,  insert —
 “Provided  that  on  the  establishment

 of  a  University  in  the  Union  Territory
 of  Himachal  Pradesh,  the  Punjab  Agrl-
 cultural  University  shall  cease  to  func-
 tion  in  the  traosferred  territories.”  a

 Page  3,  line  2!,—
 for  “transferred  territories”  substitute—

 “Union  Territories  of  Himachal
 Pradeab.”  (2)
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 Page  3,  lines  23,--

 for  “Palampur”  substitute—
 “Palampur,  all  research,  training  and

 extension  centres,  and  apy  other  pro-
 petty,  of  the  Punjab  Agricultural  Uni-
 versity  located  in  the  said  Union  Terti-
 tory.”  (3)

 (Shri  Annasahib  Shinde.)

 MR.  SPEAKER  :  The  question  is  :
 “That  clauses  5,  as  amended,  stand

 part  of  the  Bill.
 The  motion  was  adopted.

 Clause  5,  as
 anand,

 was  added  to  the

 MR.  SPEAKER:  There  are  no  amend-
 menta  to  clauses  6  to  23.  I  shall  put  the
 clauses.  The  question  is  :

 “That  clauses  6  to  23  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clauses  6  tv  23  were  added  to  the  Bill.

 Clauses  24—(The  Colleges)
 Amendmenis  made  :

 Page  |4,—
 for  line  23,  substitute—

 “(f)  until  a  University  is  established
 in  the  Union  Territory  of  Hima-
 chal  Pradesh,  the  Agricultural
 College  at  Palampur  ;

 (g)  such  other  colleges.”  (4)

 Page  14,  line  26,—
 for  “_"  substitute  “hb”  (5)

 (Shri  Annasahib  shinde.'
 MR.  SPEAKER  :  The  question  is  :

 “That  clause  24,  as  aménded,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  24,  as

 omented,
 was  added  to  the

 Clauses  25  to  42  were  added  io  the  Bill,
 Clause  43—(settiement  of  unresolved

 disputes.)
 Amendments  made  :

 Page  23,  line  2!,—
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 for  “assets”  substitute—
 transfer  of  assets”  (6)

 Page  23,  line  22,
 after  “Palampur”  jnsert—

 “or  the  research,  training  and  ext:
 sion  centres,  or  property,  of  the  Punjab
 Agricultural  University  located  in  the
 said  Union  Territory.”  (7)

 (as  corrected  *

 Page  23,  line  23,—

 after  “College”  insert, —
 “or  centres”  (8)

 (Shri  Annasah(b  Shinde;

 MR.  SPEAKER  :  The  question  is  :

 SHRI  HEM  RAJ:  Sir,  there  is  another
 amendment  which  has  been  moved  by  Shri
 Shinde.  It  is  a  substitute  amendment.

 MR.  SPEAKER:  That  is  carried.
 Cnterruption.)  I  am  told  that  is  8  cor-
 tection.

 SHRI  HEM  RAJ  :  The  real  amendment
 is  now  the  substitute  amendment.

 MR.  SPEAKER  :
 tection.

 That  is  only  a  cor-

 SHRI  SHRI  CHANID  GOYAL:  The
 one  that  has  been  accepted  now  become
 part  of  the  clause.

 MR.  SPEAKER:  There  is  nothing
 wrong  about  it.  (snterruption).  There  is  the
 corrigendum.  It  was  corrected  and  then  put

 in,  Sometimes  it  is  rather  misleading.  You
 all  confuse  me  also.

 Now,  amendment  6,  7  and  8  are  carried.
 The  question  is:

 “That  clause  43,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopied.
 Clause  43,  as

 aaa
 was  added  to  the

 Clauses  44  and  45  were  added  to  the  bi  ji
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 Clause  I,  the  Enacting  Formula,  the  Now,  the  jon  is:
 Freamble  and  the  Title  were  added  to  »

 the
 quest

 the  Bili,  “That  the  Bill,  as  amended  be
 passed,”

 SHRI  ANNASAHIB  SHINDE:  Sir,  I
 move  :  The  motion  was  adopted.

 “That  the  Bill,  as  amended,  be
 paseed.”  9.40  bra,

 MR.  SPEAKER  :  Motion  moved  :  The  Lok  Sabha  shen  adjourned  till
 as  amended,  be  Eleven  ofthe  Ciock  on  Monday,  Marck  30, “That  the  Bill,

 I970)Chaitra  9,  692  (Saka). passed.”
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